
Bill to the. vote of the House. The 
question is : 

"That the Bill to provide for the 
inclusion11 of certain tdbes in thc 
list of Scheded Tribes specified 
in relation to the State of Karna- 
taka, be taken into consideration." 

The motion was adopred. 

MR. SPEAKER : The House will 
now take up ChScTby&~~c  conside- 
r~t ion  of thc Bill. The question is : 

"That clause 2 stand part of the 
Bill." ?( d' 

The 'motiorr was udopted. 

L'lurrsc 2 was udded lo the Bill. 

MR. SPEAKER : Clause I ,  the 
Enacting Formula and Long Title 
stand pmt of the Bill. 

The n~orion was udopted. 

Cbm9 1. tke Enrrcting Formla and 
.. rhe Long Title m e  added to the 

. - NU. 

'' SHRI SITARAM : 1 beg 
to move : 

"That the Bill be passed." 

MR. SPEAKER : The question is : 
"'T'hat thc Bill be passed." 

~ ~ L Q N  RE. ATROCEIES BFmG 
t tr f3N. THE SCHE- 
T6 ,*-. A m  SCHE- 

DT.Xt;aDTRIBESANDOTHBR 

WEAKeR SECTIONS OF @ 
SOCIETY IN THE C O W Y  

. . [English] 

MR. SPEAKER : The House will 
now take up further consideration of 
the motion moved by Shri Ram Vilas 
Paswan on 13th August, 1991. . 

1 would like to bring to the notice 
of the Hon. Members that we have 
discussed this motion for 5 hours and 
53 minutes. There is a large list of 
Members who want to speak on this 
motion. We have allotted five bun 
or eight hours or ten hours to Miis-  
tries also. So, we shall have to decide 
how much time we should give to this 
motion. This is an important motion 
no doubt. But then we have the iimi- 
tation of the time also. ~Uay I q u e s t  
that this motion has to be completed 
today-may be within 45 minutes' 
time but not more than that. 

Then, we shall take up the dnxght 
and the flood matter alw which bas 
been pending on the list f a  a pretty 
long time. The Demand of the Indust- 
ries Miaistry, for which eght borrrs 
were given, is k g  postponed. We 
should take up the Demands of the 
Ministries also. f h q e  thc kh&m 
will understand the time CbmtraiPt 
and will cooperate, Mr. Shyam La1 
Kamal was on his feet.. He m y  pkae 
speak. 

SHRI SHYAM LAL 
(Basti) : Honourable Mr. Speaker, 
Sir, the other day, I was c b b g  witb 
rhe national probkm of a t m i t i a  p 
Wjaas. ..a,. - 
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lnsbcr ad 0 t h  weak Secticmr of 
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ln swtie\liag &at discussion, I 
wonhi like to bring to the n&ee of 
the House, the Governments at the 
Ccntre and the State that adequatc 
funds haye been given for the develop- 
ment of the Scheduled Castes and 
Scheduled Tribes, as the Budgct ha< 
permitted. But I am sorry to convey 
ny \ icw that about 50 per ccnt * r 
the p a t s  is eaten away and devoured 
by the demon of corruption. Hnrdlq 
25 to 30 per cent reaches the Sche- 
duled Casks and Scheduled Tribes 
who am # ; W y  in need of it. The 
viHoge touts who pose themselves as 
M # e r s ~ f t P e s e ~ C a s t e s ~ c n d  
Scheduled Tribes mislead them md 
cheat &em. The actud beneficiary is 
net tbe ntcnaber of the Scheduled Caste 
or Wdelcd Tribe. Moreover, he has 
to bear the burden of all the lozlns that 
 tohi him. 

Wben m e  of the Scheduled Caste 
people, who want Lo get some loan for 
scUb& up 60mt d & or cottage 
L A Y E C y . ~ ~ - ,  1opcr  
ccat of tie laaa which thwy &mud 
is  taLcn away by way oj amwission 
#might away. And thost who do not 
pay the conmhba, arc not given 
loaa witb the r d t  that the wz~ll 
oCdG and wtfage irlldustries suffer and 
8UuaUy pCtigh and the liability is 
c a w  born by Mlch Gchtdtded 
Cagtcs and Scbdakd Tribe eatFepru- 
mam who want to wme up mud face 
the burden of society by way of 
rcmovd of -ndc psverty. 

cularly, those who are in Govc~rrmcnt 
service. 

Firstly, an imtrdlanoe is mafed by 
declaring ttte Sohadtlled Castes and 
Scheduled Tribes as inefficient and m- 
suitable. Rut the Government has 
given avenues and provided a cliancc 
for their promotion horn grade to 
grade. The Scheduled Castes and 
Scheduled Tribes, who are dealt with 
by their senior ofEcers, are not given 
justice. Their character rolls are spoil- 
ed at the time of ?remotion, some 
type of inquiries are instituted and it 
is said that since some inquiry is pend- 
ing against them, thcy will not get 
promotion. This type of atrocity is 
being Committed by class 
Government servants in a very sobtlc 
manner. The result is that now the 
Scheduled Castes and Schaduled 
Tribes Employees Unions iue perish- 
ing. There is voice of d i s s o ~  
amongst th&m. They are llot actually 
appreciating good work or the grant 
or the help that is given and they arc 
revolting a@imt the Govamnent 
because of such oorrupt paactiocs. 

Sir, thc political reason for atro- 
cities on !Sch&d and Schc- 
duled Tribes is olso not mbown. 
When the election ~ ~ m t s ,  a search is 
made for schddd 43ub d Sche- 
duled Tribe ofkxs and they are 
posted in distneta, particrJatly so in 
the case of Distrid Ma&&@tCE. e)#1 . 
Superinteadcnt of Polkc. A&ct @ 
elcctioas, fa ollle cause or<& 'dw, 
within fout to dx'mwfbr,tbaj,are 
hsdm W.*" l &re 
&eb to continue in the dirnict, so 



Motion Re. atrocities being committed 227 
on the Scheduled Castes andsckclbded 
Tribes and Other Weaker Section8 of 

the Society in the country 

that there may not be any complaint 
in the press or in polirical circles. 
Before the elections, it is shown as if 
2@ pr cent quota is fulfilled. And 
aft- the ekctions. hardly 8 to 10 per 
cent ae allowed to stay in the district 
a d  the rest are transferred to un- 
important posts. 

With card to recruitment, I know 
a case in Lucknow District. 

MR. SPEAKER : No plcase. 
P b e  do not go into all those details. 
I have a long list of speakers and time 
is wry dhort. Please do not quote 
stories and cases. b e  to principles 
and paiiciar. 

WRi SHYAM LAL KAMAL : 
GerwaUy, I do not do it Sir. But this 
is .a Wry pertinent issue. 

Sir, me Scheduled Cask person 
toppea the list in the competitive 
exadna&m. But when the recruit- 
mclg ~ l r t s  a c t d y  made, the person 
who stood second was enlisted, the 
Scheduled Caste person was denied a 
ch-. A lawyer in Basti district 
given a Ibmce to run a p z t d  pump. 
The &strict supply officer asked him 
to 'go and start his sales. But after 
three days. hc raided that man and 
c c 4 t  hoM of that man. The petrol 
pump is Closed for the last five years. 
He is not given a permission. Xor has 
a denial been made that he could not 

the petrol pump and that he could 
'dispoee of it. He invested 1akl:s of 

i t . . .  
T ,  

.;I Pk~wcleolaluder 

SHRT SHYAM LAL KAMAL : 
Sir, T visited A d r a  Pradesh very 
recently and with regard to atrocities 
committed there, I would Iike to cast 
sane reflections on the district 
administration including h e  poke. 
On 7-7-1991, a Hllrijan boy touched 
the feet of a . . 

!VR. SPEAKER : Please conclude 
now. There is no time for all this. 

SHRI SHYAM LAL KAMAL : 
There was another case on 9-7-91. 
The boy's father was beaten up on 
4-8-91. A ~ r l  was molested on 
5-8-91. Then a Harijan b y  was 
beaten up. Soction 144 was in fme,  
but no arrests were made. Police were 
satiskd by simply resjstering a case. 

MR. SPEAKER : You have to 
finish in one minute's time. 

SHRI SHY-IUI LAL K4WL : Sir, 
I wonM stress upon the need to im- 
pmve the performance d the M c e  
The Third National Commission on 
Polk made mine rucommcnc)ahns 
which were very valuable. The recm- 
mendations should be implemented to 
make poke cfkknt. 

MR. SPEAKER : Plea% sit down. 
Now. what Shri Sonkar Shastri speaks 
only goes on record. 

SHRf SLfIYAM LAL KAMAL : I 
urn sitting, Sir. 

[Translotion] 
SHRI RMNATH S O K K A R  

SHASTRI (Saidpur) : Mr. ?$dctr, 
Sir. I express my ptihrdc to you 
for having given me an qptmity 
to speak* ~ W C S I ,  I aDll m*aiscd 
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M kke ScllhclrgJPd Castes and Sckedukd 
Tribes d O f b  w* &ctions of 
t k  SPCiety in the cmatry 

to say that you an: abwing me a very 
limited tinie. hcidcnts of atrocities on 
SchKduIed Castes are tiking place & 
orer tk,cCluhtry but I db no1 want 
to 'go into the details of these iuci- 
dents so as tobobserve the time limit 
n;hiCh you have' fixed. lncidents of 
atrocities have been matry and my 
friends have dealt with all these 
in detail duriag the course of their 
submission. Sir. I would only con- 
fince myself to the root cause d these 
incidents. Many Hm. Members have 
expressed their views in the House 
by mating repeated references to t l l c ~ ~  
incidents. Flowing speeches are deli- 
vered, detailed figures are presented 
all sorts of questions are asked to 
which the Hon. Home Minister gives 
replies and with that the matter ends. 
So far as my parliamentary experience 
goes, I can say that hitherto only 3-4 
hairs used 'to be allotted far discus- 
sicla'on' this subject, but it is hcartcn- 
iog to note 'that you have allowed 
three days for this iliscussioo. Already 
we Mvi had discussion for many 
horn on this hue. 

Mr. Speaker, Sir. during the course 
of their submission, the Hon. Membcrs 
have. @d that, tbc main reason for 
atrocities on tftc paopk bebging to 
scheduled Castes is economic. A 
n u m b e r ' b f ' ~ ~  have said that if 
mtmdiabfes are given ecnnomiC 
powers and thereby made  prosper^. 
atroci@cs. on them ~ ~ q u l d ,  ~tornati-  
(rgL~~sfop. %re uk Mher who 
& &&&' l&mcidb ';ronM +. 

* to an aad*'by &hg.- pa?itC 
*'@iV,?i;*w* i m k y  a, main 
d h'gmu'ir adal .  

Mr. Speaker, Sir, 1 am trying to be 
very particular abart the tiple UI~U 
has been allotted to me, but I n?ud 
placc an eframple before you. dabit 
Jagjivan Ram was the M e m k  of this 
Hwse ' in 1977 and at that thne hc 
occupied a very high positicm. He was 
the Deputy Prime Minister and' 
Defence Minister. As 3U know, he 
was economically well df. But 'when' 
he was invited to unveil the statue of 
Dr. Sampurnanand in Banaras, he was 
greeted at the airport with C e  sloghQ 
--"Jaggu Chamar Vapsls Jayo, ' Vapas 
Jayo. Juta Polish Kaun Karega- 
Chamar Karega. Chrlmar Knrega". 
When we reached the place of func- 
lion and Shri Jagjivan Ram m v c d  
forwards the statue to unveil it, shm 
and chappals were thrown at him and 
slogans were r&d-"JAgjivan Ram 
Vapas Jayo, Vapas Jayo, Juta Polish 
Kaun Karega-Chmtu Karcga, 
Chamar Karega". "Dilli se C h a d  
laya sandesh, Bhains cham9 'Ram 
laya sandesh, Bhains charaye Raun 
N a r d  was the Chief Mi i s t a  of Utm 
Pradesh. 

, . ,  

Mr. Speaker, Sir, one mqc thhg 
I want to say. .The Horqe MWtq Itls . 
left the House. I do not, LPOy whcqw 
he has goae?.Hc shouM,havc k n ?  
present in the House 19 lhw to lhia . 
debate as it wnccsus. -ties rn 
Harijans which is a ywy inqprla@, 
issue. . Sir, the Kashi-Vishwwqq ., 
Tmpk ,.. a .  - i 
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SHASTRI : You leave Ram Vilas 
Paswan. We do not want him to be 
present here as he is no more the 
Mister. We want the Home Minister 
to be present here. I do not want to 
be dragged into this controversy. This 
is a very importaut issue. We do not 

, rrrioe any objections when the issue 
relating to the temple is discussed. 
But if you happen to visit Vishwanath 
Temple in Kasbi, you will find that 
the words "Achhut ka Mandir mein 
ptavcsh varjit hai" (Untouchables are 
not allowed entry in the temple). Sir 
let me give you another example con- 
cerning the same tempk. Gold orna- 
ments were stolen from the temple. 
Whcn this theft came to light, a lot 
of h k  and cry was raised. Our opi- 
n h  was sought, press people's opi- 
nion was sought in the matter. We 
told thcm that since tbdt has taken 
place, thieves sbould be punished. 
G o v e p m t  should take swift action 
to , nab the thieves. Thereafter, Kashi 
Namh (the ex-ndsr of erstwhile 
princely State of Kashi) issued a state- 
ment in which he said that the temple 
k lost its divinity and that be stopped 
v b h g  the mple some 25-26 years 
be&. Tko@ the columns of the 
kmtl mapapcrs I asked Maharaj 
KPshi Namb to t d  whether the 
tmpb had\bst ib & V M y  25-26 years 
ago when Harijm entered the 

7 
. Sir, Z would like to narrate an inci- 

Shastri had no right to ask such q 
question because he is a Shudra. He 
further illustrated hi# stalltment by 
saying that as a shedeer cannot give 
birth to a cub, simirsrrfy Rajnath 
Sodtar Shastri's mother being a 
Budra cannot give birth to a learned 
person. Thereupon, I gave a notice 
of privilege motion in this Hcnw, pad 
the matter was referred to the PriviE 
eges Committee. But there too C P ~ ~ G  
ism played its role. 

[SHRI SHARAD DIGHE ( in the 
Chair) 1 

Sir, I am constrained to say that 
matter of privilege was not pursued 
further and then we had to take it 
up vigourously. When 1008 
Shri Lakshmananand Ji Maharaj was 
to come to Delhi himself, we told him 
that we have lakhs of followers in 
Delhi, he begged pi~don. 

Sir, as I said the reasons for abo- 
cities on Harijans may be economic 
and political, but the main reason is 
untouchability. The reason is, them 
fore. more of social nature than ecb 
nomic. As long as the Home Mim.sbtr 
and for that m a w  any G o v m e n t  
does not solve this problem, a t m i l k  
on Harijans would continue te be 
committed. J was ht&~g to tbe 
speeches of Shri Buta Siqgb $d 
Shri Sita Ram Kcsri. I sm glad to 
note that they said in thsit 
tha tbeoc issues should not ba paliri- 
ciscd. But must say that, wbemcr 
ctiacuw on w Clrat#, lpLt 
~ i t b w k m m ~ M W % - k  
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Hawe to say that politics should not 
bk dn@@ into it and tltat the 
s p e 4 k  shtwld be objective. But ulti- 
mately dl sort of politics is  dragged 
iata it. If wP: go thrwgh tbe initla1 
part.& Shri %&i Shgh's speech, we 
shall flnd that he had said that this 
isme should not .be politicised and 
we shwkt m&e ow submission with 
;m -Open mind. Shri Sita Ram Kesri's 
spwh m s  sm exception. I4e leufled 
an allegation against Shri P w a n  and 
when the latter came out with a 
prompt .reply, it created a storm. 
Xherdter tkc issue took a puhtkttl 
cdour. Sir, the dkcmsion which takes 
place here @ purely political. when 
:fnnr and figom are pesentd. it is 
said. that ' w e  is limited, there are 
$her q f e h  too and their list is 
long." Sir, keeping in view the long 
I@ . . . . Bo not fing the bell, I have 
& s(;rlr:f& 40 minutes. 

MR. CHklkMAbl : Hease conti- 
nue, but I told you in the beginning 
&it you w&dd s t  five 'minutes. -. . 

hem started making spec~hes. kgu- 
nenfs and counter-arguments Mow- 
:d with the result the arguments bc- 
:ame so hot that the entire v l l a g  
was burnt down. Breast nipples of 
hvo Harijan women were mt with : 
sword ifi that village. Thcmgh F.I.R. 
was lodged with the police station. yet 
no action has been taken so far. me 
O o u e m n t  says that there is L%- 
tmchsbBity Act to take care d such 
intidents. The Hon. Minister is presmt 
here. 1 would like to ask him as to 
how many people were punished under 
the Untauch6'ity Act during the lact 
43 yean4ndia's post independente 
era. I would like to know as to how 
many people have so fat been punish- 
ed undtt the Untouchability Act ? \ 
Babu Jagjivan Ram was tfre W e n n  
Minister. Sampmanand statue unvkil- 
k g  e g i s i  received wbddwide head- 
lines. but why did thk Govemtnent fail 
to register a case under the Unroucha- 
'MNty A& d8eplte the fact that he was 
a member of the Union Cabinct 7 

Today when murdirs of And a w i  
ties cm Wiu3jans have'bmme a M y  
f a n e ,  whg M Y  tfie police ngbter 
clrses md& tkt U m i  Act ? 
Sk, t b k  me verJl arrange i6s&e6. 1 
do mt want tu go liillo them, but 1 
;raa 4xmtrainad to say torat tked WO- 
dtks are iacfasiilg at caeh pee 
.Ihat it is -W.cued d.ha@t 8 i .  

 here wa a datactet in,j&a- 
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w,. tE&tly under the Ministry 
uf w e  A@hs. M e d y  saying so 
drat-it is a Stak'subjact, win not serve 
my pnrpase. It is not a state subject. 
k is o 'matter directly related to the 
Ccahral Government. Rome h4inierry 
shouM be directly responsiile •’or it. 

&coqdlY. abenever atrocities are 
corndted on the &@e beloaging to 
the !kh&kb Castes and Scheduled 
Tribes, the H m e  Minister should 
give the &terncats twice in the House. 
As smn as Any incident occurs. the 
Hame 'Minister should give his first 
statement immediately after happen- 
hng rif the. incident and inform the 
Nome that intidents have taken place 
at Twndur and Fadhabad ,  and 
lherrer wtxe -the reasons, bihind them. 
A& a ~ o t l t h  or so. the Home 
Miiskr must make another statement 
in tbc.Rouse stating ?be action taken 
in hte matrer foUohg that particular 
incCi&nt; and the House should he 
ap*d of W specific information 
a&fa.the ptnrishmcnt awarded to the 
cnli#16 tesr;blisl'ble for the incident. 
When the Mimstcr will makc the 
7&tements 'hlide ia the House. the 
atfion wlU hxnaticany begin, wbere- 
as j* & bf qnly 6ne statement thc 
c& $ ~~iRhdd up in infancy. 

Thirdty. 3 d 5k tr, state when 
l k l c w l i . u m ,  the rhcn 
M n & * M i  ~~ oh, an dc- 
~ ' n c o t ~ ~ v i l t a g e ~ b d i a t e l y  
9 0 ~ - a b e ~ P a P r t e c n p a n p l c  

up for quick disposal of cases. When 
atrocities were aommitted on Hari- 
jans in Belchhi. Shrimati Indira 
Gandhi had said that the casts should 
be dtcided quickly and for this pur- 
pose, special courts should be consti- 
tuted. I would like to ask the Home 
Minister through you as to how many . 
special oourts were constituted and 
the number of people against whom 
action has been taken on the basis of 
that report. Wt want a reply from 
the Home Minister. If the Home 
Minister is unable to reply at present. 
he can inform us about the fact. and 
fipures in this regard after a month or 
after 15-20 days. Mr. Chairman. 
please do, not ring the bell for a , 
moment. I will take two-three minutes 
more. 

Mr. Chairman, the Deputy MinWr 
in the Ministry of Home Affairs, 
Shri Ram La1 Rahi is not present 
k c .  Shri Rahi had given a statcrnent 
to the Press that arms knees  shovl.1 
not be issued in the country now. 
What he has said in hi statement 
is not possible. The ticmccs for arms 
wiIl continue to be issued and the 
pGodle will demand licences for gins 
and you shan have to isw the same. 
But I would We to mban'd to you 
that & the time of issuing licences for 
the gun, the Hame k W ~ t e r  shqld 
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~a person ,belonging to S c ~ u l e d  
caste, is not able to get fbodf how 
he can afford a gun, wherefrom he 
can get Rs. 40 thousand for purchas- 
ing a pistol. In this connection, I 
would submit when you are providing 
them scholarships, so many grants; 
and other assistance &., and spend 
ing crores of Rupees in this way, dip- 
ging wells, setting up industries for 
them why subsidy cannot be provided 
to them for purchasing guns and pis- 
tols. What is the hitch in doing so ? 

Sir, now I will say something about 
Indian Penal Code. There are so many 
lacunae in it. W a Harijan is killed, 
the case under section 3 0 2  will not 
be registered, instead a case under 

3 sections 166, 148 and 149 will be 
rcgiqiered alongwith section 302. but 
the case will not be registered exclu- 
sively under section 302; If there is 
a dispute with a Harijan, action will 
be taken against him under section 
107. 1 16 and he will be arrested under 
section 157 and 15-20 people from 
one particular side will. be arrested. 
while only one or two persons fmm 

,the other side will he detained. In 
this case, action will be taken under 
section 323 and it will be taken only 
when S.P. issues the orders. Sir, niy 
submission is .when action is taken 
under sediap 323. it does not require 
the or&r of S.P. The action should 
be Mnked with the SP's orders. 
(Intmarptians) Sir, the mlc of Police 

a consolisg factor. There are 
where &ice arrives after 72 hours 
and at certain place6 and in d a  
cases police do& not go -CPB after , 

a year and a half and no octiolP ia 
taken on Ehis report. nKcdor~, qiy 
submisshn is that, there (LbnaM be 
some such arrangements through 
which Mce may arrive on the spot 
very quickly. 

Sir, every Government irrtspecrive 
of the party, gives an assuranoe that 
wherever atrocities arc -tted on 
Harijans, the Superintendent of Police 
and the District Magistrate of the 
concerned area would be dismissed 
When Shri Mulayam Smgb Y;rdzv . 
Government came to power in U.P. 
he also gave the same assurance a d  
the subsequent Government also 
claims the same thing. But the whok 
process is only on papers, and when 
atrocities are committed, these assu- 
rances are only repeated once again. 
and nothing is done in red ccnst. 
Therefore, I would say that the &Re- 
rence between wards and deeds shdd 
be wiped off. It should be rcvicwcd 
and implemented i m m ~ t l y .  

Sir, 'there is already a Harijjrl Cd. 
1ts' function is to investigate. W h d '  
the case is sent to S.H.O. afte inma'- 
gistion, he docs not filc a suite. He 
says that S.P. did not reader any help.. 
to them. Therefore, I woutd tqpest. 
the Hon. Home Mnister that &is 
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Sd;*f go into tbe Report of 
tbe Sdddtd Castes and Scheduled 
Tribe ~ ~ ~ s i o n .  It. is the Report 
of on MI&. Srkh Reports usually 
cmt. ;H you give all the powers to 
the ' c aaWon ,  it wo'nt fetch a v  
p d c b r  win. The atrocities on Hari- 
jm Sire being committed because of 
land..&putes also. There are land 
disputes evcrywhcre. In view of these 
disputcs a dccision was taken that 
harren and infertile land should bc 
distributtd anlong the Harijans. Rut 
actually how many persons got posses- 
sion of this land. For giving possession 
d o n  has to be taken under 198(4). 
I belong to Uttar Pradesh and I know 
th;at this has not been done. If you 
can tell ,me that this has been done 
tinder 198(4) even in one district- 
be it penaras. Ghazipur, Jaunpur or 
any . other, I would think that the 
enactment of law has served a pur- 
pose. I challenge no police officer has 
ever t a k a  any action under 198(4 ) 
in'my bidage. It is wly on papem. 

' i would like to cdnclude by saying 
only ohe &g. Everyhy we hear 
abut r k & h  for Scheduled 
Casks. I will not go into the details 
as to who is guilty or what should 
be the peroentage d remati08 ctc. 
I may tpil you that backlog of the 
quop of resewation . has not becn 
&d even till teday. .It will not be 
rms(i h y w  inttation i s  not 
&., bilicl it raa said fbrt Hari- 
iqv are. adt avnilable. When they he- 

win said' thcy are not tmstabk, Even 
after that m y  many ''ohk.~" woald 
be added. 

I may tell you b t  an interview is 
being mdmcted in Benatas Hind11 
University. 1 received a phone di 
yesterday that about fotty candidates 
of Scheduled Castes having first class 
are k i n g  interviewed by dierent 
departments of the University. I have 
already informed Kesariji and Arjun 
Singhji about it. Paswanji is sitting 
here. When his party was in power 
I had informed him also. He called 
his •˜cmtary and dictated a letter. 
That let* was dumped then and the 
matter ended. Forty persons are being 
interviewed and in a University where 
there are four thousand lecturers and 
Professors only three belonging to 
Scheduled Castes are there. You would 
w e  for yourself that not even one 
would be selected out of theso fcrrty 
candidates. I will resign from my seat 
in the parliament if it is  otbtmisc. 
Our leaders shed crocodrie tears on 
the plight of m a n s .  They gi* long 
locturcs but Whcn thcy are in a psi-  
lion to he@ they fmpt their Baty. 

Thcre is no reservation for Schc- 
dttled Castes in any Iegielalivc council. 
whether it is Uttar hadesh or ahy 
other State. Not even a singk person 
belonging to SchZtluled Caste has got 
elected to the legislative CotPncil on 
t l ~  basis of tcservatian but shi our 
l&s my $uy avb chrrmpionrr d the - 
c a w  of SdmWed C h t a .  Ssma id 
We uf WI)PtdM&a. W p c d s h y l s a . ~  
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elected to Rajya Sabha or Legislative 
Council. 

Shri Charan Sin& got a person 
belonging to the Scheduled Caste elect- 
ed to the Legislative-Gmcil in 1977. 
If your part) h b  Jonc: somrthiuy 
s i m k ,  it deserves to be congratulated. 
At least a serious thought should be 
given in this direction. (Interruptions) 
Some of my friends are trying to 
justify. Mr. Chairman, Sir, I am con- 
cluding. M y  friends are right in saying 
that they have already implemented 
reservation but 1 would like to tell 
them that will they remove tbe name 
plate displayed outside Vishwanath 
temple which says that untouchables 
. . (Interruptions) . . that name plate 
should be removed from the premises 
of Vishwanath temple, now that they 
are going ahead with the construction 
of Ramjanambhoomi temple in 
Ayodhya. (Inrewuptions) 

SHRI RAM NAIK : We win go 
with you there and stage a 'Satya- 
graha'. 

SHRI RAJNATH S O N K A R  
SHASTRI : I would like to submit 
here that the matter of atrocities on 
Scheduled Castes is a serious matter. 
We should not iadulgc in akgations 
and counter allegatiom or try to 
justify. If proper attention is not paid 
in &is regard, tht situation may dete- 
riorate. 

When Mahatma Gllndhi had- given 
the munc ot H ~ S B  to these ckses, 
'or. ~m\mlkar bad said m the House 
"hat k. Hivas Fo Ibk OBC questjon 
 MI K#&atma Oartdti. He said if 

Harijan means c W e n  of G@ then 
are those sirling in this House 
children of devil. ,Many people got 
irritated at that time. Laud protests 
were made- against this remark. To- 
day we try to justify when the matter 
of Harijans is raised. The matter is 
ridiculed. ,gltegafions and counter 
allegations are made. I would like to 
submit that merely levefling allega- 
tions and coitnter allegations will-not 
senre the purpose. We should have 
good intentions and try to impieme~t 
the suggestions made from- time to 
time for the upliftment of Harijans, 
by rising above petty polttical cx)q&Ie- 
rations. A question was raised in this 
regard in the morning and the Govern- 
ment had given some sugcstions.' Un- 
less serious th~ught is given to these 
suggestions atrocities wiU continw to 
be committed against Harijm aid one 
day India will btoome a butchpy'for 
Harijans. Then H u i j m  will be forced 
to embrace Islam and Christianity. It 
would be said thereafter that &ere is 
politics in it. Muslims aae getting 
people converted and money power is 
bei i  used. Similarly, Cluistbas arc 
luring people by money. I mean to say 
that the matter is very serious snd it 
should be taken seriously. 

I have put a few questioos tu the 
Hon: Homc Miruster and would like 
him to reply whenever it is cooveuknt 
to him. But he must reply to them. 

. .  
[English] 

MR. CHALRMAN :' I no* itUow 
the Miaister of Civil Avikthwd 
Totirisma Shri Madhav %a WndLo to 
make a statement m a  the lmgic 

. -.. 
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air crash of tnainn Airlines plane acar TLS landing at the Impha1 diqstn-t is 

two kilometres whereas the vbibility 
at that time was seven, kildim$fe$. 

S@ RAM NAIK : Sir, it is 
~moufg feat he is resigning d r h g  
mora) rssgwsibility of the accident. 

. - 
.!S@TEMENT BY MINISTER 

, THE MINISTER OF CIVIL 
AVIATION AND TOURISM (SHRI 
M A D H A W  SCINDIA) : Mr. 
Waker, Sir, It is with deep anguish 
that I nport to the House on the air 
mash at Imphi, Mmipur on the 16th 
Aup& 1991 which chimed sixty nine 
precious lives. As the House was not 
in & till today, I could not make 
t&s statanmt earlier. 

2. The iilfPtcd Wing 737 aircraft 
d t b e ~ A i r f i n t s w a s o n a s c h e -  
d#a&l f#&t IAC-257 from Catcutta 
-lo Imphal d i m  on 16th August, 
1991. It was under the command of 
Gtpt S. lrIoldw witla Copt D. B. Roy 
cbdbuy as the a.+lot, Besides 
faur aahosb#ucs, there were sixty two 
pscn#n nbd oat iafaat on board the 
i&mfL;fht IaadMCalcutta 
en W a 11.52 ho$rs and was sche- 
W 60 atdYc a lmphill at 12.55 
bmfs. 

At 12.45 hours, i.e. five to seven 
minutes approximately before the land- 
ing, the aircraft had reported to the 
ATC, Imphd that it was cornmeracing 
procedure turn at 5000 feet for the 
ILS landing. This was the last contact 
between the aircraft and the Air Traffic 
Control (ATC) and thereafter no con- 
tact could be established by the ATC 
with the aircraft. The ATC had asked 
two other aircraft of Indian Airlines- 
an Airbus A320 which was just air- 
borne and a Boeing 737 which was 
due to depart from lmphal at that time 
to establish contact with the aircraft, 
but they also could not do so. 

In accordance with the prescribed 
procedure, A X  Imphal initiated 
search and rescue operations for the 
missing aircraft around 13.10 hours. 
The assistance of the Air Force and 
para-military organisations in the area 
was c.alled for to search for the missing 
aircraft. However, bad weather cwldi- 
tions for helicopter operatims and 
dficult terrain hampered the search 
a d  nscue &art. It was only arwad 
17.00 hours that a wireless message 
was received from the State Adminis- 
tration that the aircraft had a ~ ~ h c d  
in the Thangjiag hiUs about twenty 
five miles South-West of the Imphal 
airport. 



, ----- 
Ministry, DGCA and the Indian Air- had also ma& the terrain slushy and 
lines. we also took with us about 

'65 Eclatives and fricndr of the passen- 
$ers Of the accident fight. I stayed at 
Imphd for two days and have return- 
ed last night only after ensuring that 
all possible assistance has been given 
to the relatives and friends of the jm- 
sengers and all possible steps have 
becn taken to recover the dead bodies 

, and hand them over to the next of kin. 

Nearly 300 relatives and friends of 
the pasengers had come to Imphal. 
Despite the limited facilities available 
at Imphal, special care was taken to 
provide them with proper accommoda- 
tion to meet their other requirements. 
A control room was also established 
at the place of their stay to cater to 
their needs and to disseminate latest 
information on the progress of eha- 
cuation. Besides aerial surveys of the 
wreckage i t e  and several visits to the 
base camp of the evacuution opera- 
tions, I had frequent meetings with 
the relatives and friends of the passen- 
gers to keep them apprised of the 
evacuation efforts and to allay their 
apprehensions. I had also visited the 
families of some of the passengers in 
and around Manipur to offer my con- 
dolences. 

I hove surveyed the site of the crash 
fm the helicopter as it is not possible 
for the helicopter to land in its vicinity. 
The m k a g e  of the aircraft is strewn 
over a very steep slope of the hills in 

dmdy fortrtsd area. It is possible 
ki:& the site on foot only after 
~ t r , o b ~ d a r d u M I s ~  
* m ~ ~ ~ . ~ n w u s r a i B s  
''9li~/elhauss-17 

di&& to negotiate. These factors 
readed the evacqtion of the 
bodies to Irnphal a formidable ?bk. 
While all the bodies have been rccb- 
vered, some of thein are d i l l i d  to 
be identified. I should c o d  tbc 
diligent efforts of the Air Force und 
the para-military organisaticms in the 
evacuation operations. I shod also 
make a special mention of the bdp 
given by volunteers from the nearby 
villages and Imphal, includuyr the stu- 
dents from the Mountaineeriug S c f i d  
in the evacuation efforts. The State 
Government also rendered vltluabk 
assistance. 

Tn accordance iRith the' existing -'rb 
gulatious in the matter, Indian '~irh6s 
will pay a compensation of Rs. 5 labs 
for each adult deceased' pas&ger and 
Rs. 2.50 lakhs for the..deceasexj infant 
in the accident. , . . . .  . , . .. . ,  

The accident aircraft VT-EFL. *p 
purchased by Indian Airlines on 28th 
November, 1977 'an& was fitted ' S th  
Dash 17A engines 'of ?bd:' 'and 
Whitney. Till the dati of t h c ' d b , , t h  
aircraft had logged 29,727 'haais aazt 
33,570 landings. . 

Capt. S. Halder, the cominaqher d 
the aircraft. had joined I&n Airlines 
on 22nd May, 1985. Prior to the acci- 
dent, he had 3533 hours of-tstrr) fsci)l 
experience of which 1 1 15 .burs  yks 
as pilot in command d , W m g  -777 
aircraft. Capt. D. B. Roy Chaapdhtry, 
the c@ot. had joitnd Indian Air- 
l i b  on 24th'Fhij , ;  '1989 afld'bad 
Ik87. RbLrs of fll* t ip;eiieh '.as 
Cbpht of a Boeihg 737' aircraft. 

.. - 
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The Cockpit Voice Recorder (CVR) 
of the aircraft has been recovered while 
the Fhght Data Recorder (FDR) i \  
stiU to be recovered. 

In ' aercorQwce with the Aircraft 
Ruks. 1937, the DGCA has appoint- 
eri an 'Laspector of Accidents to inves- 
tigate the accident. Tke DGCA offi- 
CMts have visited the crash site. While 
the departanem1 inaestigation bas thus 
been s t a d ,  I have already announc- 
ed'tbat a Court of Inquiry under a 
Sttting Judge of the Calcutta or 
awahati High Court wil l  be appoint- 
ed shortly to investigate the cause of 
the accident. Necessary action is being 
taken in this regard. 

The sorrow we feel on this tragedy 
cannot be described in words. Our 
bearts go out to the relatives whose 
grief we share. I am sure the Hon'ble 
Members join me in these sentiments. 

1rm h. 
-SHR3. NWMAL KANTI 

( h m  Dm): How 
aary  bbdies cwld be identified in the 
lmmillm? 

MR. CHAIRMAN : No questions 
rre. ~~ You can have a discus- 
sion, if you want. 

=I MRMGL KANTI 
m'rTe;IueE@pmDum):Calcutta 
airport falls m my Constituency. An 
air hosferrs has died who is my neigh- 
bour. 
SfiBI W H A V  RAO m I A  : 

O u t d 6 0 ~ 5 6 a n i d c n ~  
Nine are still on thtk ntvy to post- 
mortsa. - *. 

Motions Re. Atrocibies Wig Corad& 
ted on the S c b d d  CIlstes d 
Scheduled Ihi and odnr weaker 
sections of the society+ontd. 

SHRI SHIBU SOREN (Ihmka) : 
Mr. Chairman. Sir, I rise to speak on 
atrocities being committed on tribals 
and Harijans. Incidence of Tsandur 
village in Anahra Pradesh, is not the 
first of its kind, but such incidents 
have occurred on many occasions in 
the past also and will continue to take 
place in future. This is tbe reason for 
continuation of debate in this regard 
for three days in the august House. 
Shedding of crocodile tears and speech 
making is not going to pull down cur- 
tain on atrocities on tribals. I am also 
a tribal and many times have been the 
victim of such atrocities. For sale of 
land in Santhal Pargana and Chbota 
Nagpur, SPT Act and CNT Act 
respectively are in force. These laws 
were enacted by the Britishers, but 
after independence the Government 
has not paid any attention to the land 
I& under these laws. At the sites of 
mines and factories, outsiders forcibly 
take possession of land in collusion 
with the administraticm. Through 
norification the Gdvarntlltnt acquires 
100 acres of land at a time by 
aaqairing 1-2 acre of land of viflaprs. 
People are neither paid coolpeneation, 
lvwr offered aiternative sourw of 
+opmt. This is the maiti wason 
of d m .  Fomta for cultivarion 
m c ~ b y v i b a l r a n 8 t 3 t e c *  
pbople become owner of that l ad  
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' forcibly in connivance with the admi- 
nistration resulting discontentment 
amollg the masses. Under the SPT Act 
in force in Santhal Pargana, neither the 
land can be exchanged for nor can be 
disposed off. The Government auc- 
tioned away the land of tribals. 
Repeatedly such incidents are refuted. 
but the Government itself is indulging 
in exploitation. So, how the mere 
enactment of laws is going to safe- 
guard the interests of tribals. 

Surprisingly. it is claimed that with 
the abolition of casteism, exploitation 
will meet its own death. Let me tell 
all of you what happens under these 
conditions. The hon. Minister of Home 
Affairs knows the ground realities. as 

. he paid a visit in 1982 to my consti- 
, , 

tuency. At that time it was well known 
among Hi~rijans and tribals that the 
children born out of wedlock between 
nontribal and a tribal girl, would be 
designated tribals and allowed all the 
facilities enjoyed by tribals. Sir. 
non-tribills enter into nutrimonial 
alliance with the tribal working women. - 
After marriage benefits of service 

, available to tribal woman are availed 
of by both the non-tribal man and his 
children. Later on the tribal woman 
is killed, .and the death compensation 
and employment on compensatory 
grounds are claimed by the non-tribal 
man. All this treatment is being meted 
out to tribals. That's why, it is 
demanded that after marriage the caste 
of husband should only be the 

# deciding factor and not that of the 
woman. Surprisinglv, in contrast to 
whok of India being nrak dominated, 
in Bihzir's Santhal-Parpna and Chhota 
9?-L/B(NMO3LsS-l7(a) 

-- 

Nagpur areas it is mother, who is 
supreme. Horrible incidents and f~nlily 
quarrels are a common sight, because 
of claiming right td land 011 grou:lds 
of marrying tribal women. So how can 
the laws be trusted because these are 
ineffective there. For no apparent, 
reason 14 tribals of Santhal-Pargana 
were killed in district Sahebganj. The! 
were killed because of the collusion 
of police and mone!landers and one 
ot them Father Anthony (Ex-MP) 
was also killed when he went there 
for negotiations. After the incident the 
Government of Bihar ordered an in- 
quiry into the matter and a retired 
judge Vrishket Narhyan Singh- was ap; 
pointed for the purpose who worked 
in tandem with the administration. 
This inquiry proved futile and the 
judge was suitably rewarded., So the 
tribals do not expect my  good even- 
after the conlpletion of ever~.thing. - .  
because if t h c ~  rise to safeguard their 
land, property and honour then the 
Government officials and administra- 
tion oppose then? toot11 and nail. 

Sir. in an idrntic~l \hsoting i,w- 
dent in Chaibasa, many persons \!crc 
Ldlcd. Many fcztoriea are functioning 
i n  m!, constitutency. Print media pub- 
lishes loud claims m ~ d c  h! thc 
Gmernment about ptogresb and pro! i- 
sion of ernploqment to the peop!e of 
my constituency, but I must submit 
that Jharklland despite bsing rich in 
mineral reserves, is quite poor. hlaxi- 
mum atrocities are committed in ni! 
constituency. peaplc are shabbily 
dressed and are surrounded by jungles. 
Fotests used to ofier means of liveli- 
hood for six months and all the means 
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of sustenance, but now due to the 
policy of the Government these have 
also vanished. We know how to pro- 
tect the forests. Tribals never fcllcd 
timber and fruit trees. but the Govern- 
ment forced them to cut .ii~ngles ~m-cnd 
over 40, 50 and 1000 acres and it: 
case of refusal they were prosecuted. 

Sir, in the name of environment 
crores of rupees are being talcn from 
America for tree planl:~tion hr~pha- 
zardly. Thcse forests will not be of 
any use and crores of rupees will go 
down the drain. All the money is being 
cornered by officials of the Forests 
Department and politicians, I,ct me 
tell you a fact about forests. If nature's 
gift forests can't be safeguarded. thc:i 
how can these be replenished with 
American assistance. My constituency 
abounds in faciories, but pollution is 
increasing and people are living like 
paupers. AIL the migrants took re- 
course to residential certificate to se- 
cure employment in my constituency. 
Land of tribals was acquired and jobs 
were also not offered to them. 

Sir, land is a complcs issue and all 
the land acquired from tribals should 
be handed back to them. For the pre- 
sent state of afiairs in the country, 
people are mobilising themselves and 
they are mentally prepared for a long 
drawn struggle and on the other hand 
struggle is going on in some other 
form, with the jumping in of traitors 
in the fray. In my constituency sitw- 
tion is deteriorating fast, people are 
b e i i  killed daily and in the struggle 
arms are being used fre~ly. 

So, the issue of land is a serious 
one. Cause of all the s t r ~ ~ g l e  is the 
nonpayment of suitable compensatio2 
in the matter of exchangs of land and 
the Government should also look into 
the matter. 

Tribals want to protect jungles, but 
;lie Government does not give autho- 
rity for this to them. Officials announce 
forests to be the property of Govern- 
menr. but even then these are being 
cut. For protecting jungles views of 
~eop le  living in the vicinity of jungles 
ar; not ascertained. Officials of Forest 
Department-Rangers 2nd DFO etc. - 
are entrusted with the task of protect- 
ing forests who w e n  do not Lnow the 
ilamt3 of a few species of pliunts. With 
the e\ti.?ction 1.F f(>f&h ILm a n d  * 

fauna are albo in d:ingrr. 

Even with the conhiructiw o f  a 
nunber of power plants in my area, 
villages are not elrctrifird a - ~ d  t k  
power scenario is bad. Land of tribnls 
has been acquired. but jobs have not 
been provided to them. With the con- 
currence of bureaucracy and officials 
works are undertaken. Officials do not 
associate themselves with the com- 
mon man. All the officials whether they 
be Deputy Commissioner, S. P. and 
BDP, colkder themselves to he over 
and above common man. DROs con- 
sider blocks to be their fiefdoms and 
work accordingly. but the villagers 
also have their dignity. Enactment of 
I7ws will not enhance prestigc of 
harijans and tribals and improve their 
plight. Villagers do not understand the 
complexities of prestige, but the people 
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7 who understand such thmgs like we, 
are ,$so treated indifferen'ily. Enact- 
ment of laws will not serve any pur- 
pose, when the element of sincerity is 
missing. 

Today, if a sub-inspector happens 
to be a Rajput, he commits atrocities 
on Harijans and Scheduled Castes. I 
hail from Chaibasa where an incident 
took place. The wh& incident is 
being given the colour of communal 
riot. We tried to stop it. Those involv- 
ed in such activities are protectcd by 
the Government whereas the victims 
should be given protection. The evil 
persons get the protection. Same situa- 
tion prevails everywhere. The officials 
behave in vanity of their high posts 
as if they have to continue on their 
posts for ever. However, after retire- 
ment evcn they are sult'ering. 

Mr. Chairman, Sir, a man should 
have good intentions, all should be 
equally respected. When all hunian- 
beings are equal, they should be res- 
pected equally. If the Government ac- 
quires the land of the poor for con- 
struction of factory buildings their 
lives at least should be secured. The 
poor do not wait any compensation. If 
the money is deposited in Bank. then 
what is its use when people cannot 
get thc money for hundred years? 
Our lives should be made secure, medi- 
cal and educational facilities should 
be provided. Payment of the pricc of 
land would not serve the purposc. 
Laws arc enacted but the deserving 
people are not bnctjtal. There is a 
lane w r d i n g  to which Government 
prmides job to those owners of land 
whose acquired land is more than three 

9l.Wn(H)4OS517-(a) 

acres. But there are a large number 
of people who had 2 acres of land and 
earned their livelihood smoothly, but 
when their land is acquired by the 
Government they are not provided any 
job. Job to a person is provided only 
when one's acquired land is more than 
3 acres and the value of 3 acres of 
land only Rs. 15000. 

Mr. Chairman. Sir, injustice is being 
done to us in this manner. Merely 
having a debate on the issue does not 
solve the problem. Being human beings 
everybody should be respected whe- 
ther one is Government servant or far- 
mer. What is the purpose of worship- 
ping the god in the temple '! Wc 2re 
tribals and worship trees and natue, 
but when census is undertaken we will 
be considered as Hindus. Some are 
cnlbricing Christianity while others art: 
adopting  mus slim religion. The primary 
reason behind all this is the rift in the 
society which is creating Merent re- 
lationships and ideas. Time is moving 
fast today as a result of which there is 
turmoil everywhere in the country. We 
believed that injustice was being done 
in Jharkhand in Bihar. However, we 
have been astonished to hear about 
the injustice being done in Andhra 
Pradesh. How can equality be brought 
about? Equality could be brought 
about only through literacy. We have 
realised that the education policy is 
erroneous. People of Scheduled tribes 
and Harijans are very backward. How 
will they be uplifted ? rhey can be, up- 
lifted neither by pulling through rope 
nor by making them climb the stairs. 
Education facilities should be provid- 
ed to us. Special coaching facilities fur 
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IAS and IPS competitions should be 
provided to the candidates of SCs and 
STs. The Government should bear all 
the expenses cn education of the 
people of Scheduled castes and Sche- 
duled tribes. But this does not happen. 
Navodaya Vidyalayas and Central 
Schools are opened, but our children 
cannot go there. Special facilities 
should be provided to develop their 
mental faculties. 

The Government incurs huge expen- 
diture on the upliftment of the poor 
but those who deserve are not benefit- 
ed. I t  is a matter of utter displeasure 
and disappointment. I have beell elect - 
ed as an M.P. for the third term. 
I speak rarely, but I have struggled 
a lot. I have faith in fighting. Fighting 
for the cause can only bring about 
equality. Special rules should be for- 
mulated to provide education to the 
children belonging to these castes. 
Many children among them are very 
brilliant. But they cannot get educa- 
tion and due to lack of good education 
they fail to get good jobs. If there is 
no education, there would be no 
equality. We cannot become big in- 
dustrialists but we can become atleast 
small shopkeepers. Our land was ac- 
quired for setting up Bokaro Steel 
Plant, but we do not get any piece of 
land for construction of a shop. The 
Government allots land for the con- 
struction of Cooperative housing 
c o l d & .  The land purchased at the 
rate of Rs. 1000 per acre is sold at 
the rate of Rs. one lakh per acre. Sir, 
therefore the only alternative is that 
b r a  &ouM be separate arrangement 
for the education of the cbildren of 

scheduled tribes and Harijans. At least 
the brilliant ,students must get educa- 
tion. They can become good officials, 
engineers and doctors. This will bring, 
about equality. The Goverment is not 
capable to formulate a policy or rule 
to stop this struggle. If somebody hits 
me I cannot save myself unless I 
have got the strength to retaliate. With 
these words I conclude. 

SHRl MANORANJAN BHAKTA : 
(Andman & Nicobar) : Mr. Chairman. 
Sir, I regret to say that whenever the 
atrocities on Harijans cross the limit 
in a state, or when they are killed or 
burnt alive or their houses are set 
ablaze, we bring a resolution in the 
House, discuss the matter here and 
we are satisfied that we looked into 
the matters of the Harijans and the . 
tribals. 

The question is that the issue scgnrd- 
ing atrocities on Harijans uid tribnls 
is being discussed in the Ho~\se for 
the last two days. Shri Ram Vilas Ji 
is one of my best friends, but he is 
sitting in the wrong place and still he 
is my friend. He has moved this resolu- 
tion in the House. I have noticed that 
he has been feeling quite relaxcd since 
very beginning, but when he has 
moved the resolution he must also 
listen to the views of the Members in 
that regard. I am glad that at the 
moment he is present in the House. 

I would like to say a lot of things 
on this resolution. If even after 45 
years of independence, the houses of 
Harijans and weaker sections are set 
on fire, members of SCs and STs and 
their children are burnt a l i v e i n  
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whichever state it might be happen- 
ing, whether it is Andhra Pradesh. 
Bihar or Uttar Pradesh and atrocities 
are made on them, it is a matter of 
great shame for us who have been 
elected as representatives of the people 
in the House. It makes us feel ashamed 
in our country as well as before the 
world. I am aware of the fact that at- 
rocities have been committed on 
weaker sections for thousands of years. 
It is not a matter of only 4 0 4 5  
years. The social system is such that 
weaker sections have always been 
suppressed and atrocities have always 
been committed on them. We all will 
have to think collectively over the 
problem, not from individuals point of 
vlew or from election point of view 
or on politic~l lines. Rather we will 
have to employ efforts to combine 
history and culture in a social accept- 
able manner in order to take the 
country ?head. Majority of the rural 
people in our country are from weaker 
sections. It is a simple fact that if we 
fail to take these sections ahead our 
country cannot make progress. There 
cannot bc two opinions n b n t  it. To- 
day TV and radio are the modern 
media. Newspapers :we published not 
only in Delhi hut at state and district 
levels also. Science and technology 
have made tremendons progress. With 
the use of such a techno lo^^. news- 
papers are published and extensive 
information is made available to the 
people. Earlier all the facts did not 
come to light whenever atrocities were 
committed. But today the .sipation is 
different. We get opportunity to look 
into the atrocities which arc commit- 
ted. Therefore we must pay ow atten- 

tion to find out a way so that all of us 
cooperate to check these atrocities. I 
have often heard people saying that 
the congress party was in power for 
so many years and they are responsible 
for such a state of affairs. Whenever 
we get an opportunity. we also speak 
against them. But making allegations 
and counter-allegations will not serve 
any purpose. There should be a 
strong feeling among the people be- 
longing to cross sections of the society, 
the educated. unemployed educated, 
weaker sections, the backward and the 
hisher classes that we are all Indians 
and this is our country and we have to 
boost its image and prestige before the 
world. For this purpose a social move- 
ment must be started and this movt- 
ment is not to be organised by a single 
party but by the participation of all 
parties. They should constitute a joint 
forum. The members of the forum 
would go to people and speak to them 
so as to remove the evils. A resolve 
will have to be made to bring a psy- 
chological change in the society. AU 
the laws framed in this country are 
being proved ineffective because we do 
not implement them in the ri@t ear- 
nest. We are here to enact laws, b d  
these are not being implemented. 
Unless wc come to realise that it is 
our duty to protect the weaker sec- 
tions, their interests cannot be safe- 
yarded. We have to deal with 
these problems very boldly. But since 
we lack such initiatives. we come 
across these incidents. 

The hm. Minister is sitting here now. 
I would like to tell him that when a 
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person approaches the Government 
with an application 2botit certain diffi- 
culties. the Government keeps quiet. 
But when the situation erupts and 
people take recourse to violence, the 
Government is woken up and offers 
to hold talks with all to find out solu- 
tion to that problem. Bt~t by that time 
it becomes too late to find a solution. 
In this ccnnection T would like to sub- 
mit that whenever a problem starts 
raising its head that Government 
should not consume time. Because, if 
the problem is allowed to linger. it 
aggravates further. With the passage 
of time it goes out of controI. Here I 
would just like to give an example. 
Harijans and Girijans live in almost 
every comer of the country but in 
Andaman-Nicobar from where I come, 
there are Adivasis but no Harijans. 
Harijans have not been identified 
there. It  is is because at the time of 
framing the Constitution of our 
country and preparing the lists of the 
Schedufed Castes and Scheduled 
Tni, the Adivasis of the islands were 
included in the Schedule. The mixed 
population did not have caste division. 
A Bengali is marrying a Tamil or a 
person from Uttar Pradesh. Thus there 
is a mixed society. We have not seen 
any castc-coaflid then?. But now we 
see that tourists coming thm instigate 
the local populace that tbey are b4ng 
deprived ob tbe benefits d Maadd 
Commission Rtport. So, I would lke 
to request the hon. Hano Minister to 
look into tbesc things. There is, at least. 
ane place in the country,._where there 
is no c&t on caste basis. Today, 
t b G - ~ * ~ -  
as quality. 

Mr. Chairman, Sir, I would like to 
say one thing more Nicobar is a Tribal 
district. In order to give protection to 
the inhabitants an act called the Tribal 
Act has been passed. Entry of out- 
siders into this area is regulated 
through passes only. There the markets 
and shops are run on coqea t ive  
basis. But of late I have rdceived a 
complaint that permission is being 
given to outsiders to open private shops 
there. It is a very dangerous thing. 
Every thing is king nm them smooth- 
ly through Tribal Co-operative system 
without any sort of exploitation. Even 
the cinema halls and ships are run on 
cooperative basis. Such a good system 
is already there. Bnt some Oestcd in- 
terests and officers want to ruin them. 
They want to bring pmpate traders and 
exploit the original inhabitants of the 
place. I strongly protest this move. 1 
urge the Hon. Home Minister to in- 
struct the local Administration there 
m t  to indulge in such thing in future. 
He should look himself t h ~ t  the inte- 
rests of the tribal6 are protected fallp. 
Mr. Chairman, Sir, Sonkaji has 
alresdy spoken far a tull one hour end 
I have not been able to complete my 
speech. I say that the atrocities, wher- 
ever these are committee, an tht Adb 
va& is bid. Such atrocities mere canl- 
d t k d  in Andhra Pradesh. Biher and 
receatly at Keshopu. in West Ben@. 
Two w a n d  Adivesh livc there in 
the foresf . . (Infmwptions) . . in 
Aodaraa~ and Nioohar Wands a h .  
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[English] 
MR. CHAIRXIAN : Mr. Aclmia, 

you are a senior menber. Piznse do ,lot 
interrupt. 

[Translatio-11 
SHRT MANORAN,',:?R F? T.",KTA: 

I was just saying that two thous:lnd 
Tribals live iz thp I;l!:glc of :<:rs~;ny.  
As has been s3i2 jmt 11~;; 1;4; Shri 
Sonlarji and 1 As:, feel tha! 75.. C;.atral 
GO\-irmnent shortld not 1 . q  q i e t  
over the report of 17 State G,ir.t.r;,~ent 
regnrding ar.) afrociti.~7s JII 1 :;::i;:ins 
and :\divn.;is. I would li!:e ti) r:??!est 
the [Ion. Home 3linistcr to amend 
the constitution if rill sections of the 
Home unanimously agree and send 
its force4 to places of atrocities on 
Harijans u~!d Aclivasis. Tikr Sate 
Government wodd do iiothing in this 
regard. T'lr a~nendnient can easil~ be 
made if all the ~a r t i e s  agree. 1 am wre 
that all the opposition parties would 
extend their support to this proposal. 

Mr. Chairman. Sir, so far as the 
question of special courts is concerned, 
I may say th;?t justice delayed is justice 
dcaicd. As such I wculd like to re- 
quest you In dkpvse off such exes 
quickly either hv designating a p a s -  
cular cocrt for this prlrpose or by set- 
ting up a new court so that the aggiev- 
er! parties could set some relief. 

l. astly, I would like to say thnt all 
of us should piw a serious thrracht owr  
tke dnneerous sitnation prcvn%nc in 
the country. If we do not t a b  vote of 
this, there will he a civil war in the 
co~intry in which there won'd b= large 
stale vidlence and we cannot save the 
country from such trauma. ' NOW a 

time has come when all of us should 
make a resolve to solve these problems. 
Then only we will achieve success in 
our effort. It is a most reprehensible 
2ct if the oppressed class people of 
the society are assalllted and killed. 
We are very ashamed of it. Wc should 
be resolute today to wash of this 
s h ~ m e .  T request all the Hon. Members 
as wel! as th: Iion. Home Minister 
for this. 

SHR1 RATILAL VARMA (Dhan- 
dukn) : Mr. Chairman. Sir, there is a 
long discussion on it. In the Ninth 
Lo!< 9abha also, I spoke on this sub- 
ject. At that time 12 Harijans had been 
shot dead in the Gmda district of 
Uttar Pradesh and the victims were 
dubbed as robbers by the assailants 
and killed. The then Chief Minister. 
Shri Mulayam Singh Yadav had an- 
nounced a reward for the S.S.P. but 
later on it was revealed from in- 
quiry that out of the 12 victims only 
one was a culprit and the remaining 
11 were totally innocent. who were 
killed. Every Cmvernment says that 
the n~rmher of Harijans killed during 
its tenure was less but no Government 
says that no harijan was killed during 
its tenure. We have yet to see a 
Government in this co~intw who dare 
m!:e a claim t h ~ t  no Adivasi has been 
murdered. Whosoever h a m e  the 
Prime Minister, he or she onlv fistri- 

' buted the relief money to the victims- 
sometimes Rs. one lakh. some times 
Rs. 50 Thousands. But when a life k 
lost mone]r carnot return it. T h a e  who 
distribute cnqh relief do  not know 
what befalls the family whose childm 
become oqjhans after death d &air 
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father or the woman who becomes 
widow after the death of her husband. 

In Tsundur village of Andhra Pra- 
desh, the victlnis of atrocities belonged 
to well-to-do Families. Their only 
fault was that 'they used to pass 
t h rou~h  the Mohalla which was forbid- 
den for them. A plan was chalked ont 
we11 in advance to kill them. I am 
pained to say that the police personnel 
who were meant to orotect them be- 
came their annihilators. When protec- 
tors become annihilators. nobndv i\ 
safe. Had they been allowed to take the 
route which the!: normally tmk. mas- 
sacre of 25 people could have been 
averted. but the police directed them 
to take the route on which a death trap 
had been laid for them. Mr Chairman. 
Sir. when they passed throwh that 
way, they were killed. These murder\ 
were so gmesome that even todav tears 
start rollinp down the cheeks of the 
people who were eye witnesses to this 
magsacre if thev we acked to nprrgte 
the incident. After cornwittin$ the mlrr- 
ders. the piece9 of their bodies were 
thrown into a nearby nullah. Some of 
the hodieg were put in the p n n v  bags 
and dumped into the nv l l~h  If such 
masgacres continue to take place even 
a h  44 vears of India's indepen- 
dence. the wmple will lose faith in de- 
mocracy. This independence will be 
taken as slavery What is most astoni- 
shing is that seven policemen were pre- 
sent there a t  the time o? the crime. 
%%en murderr take place in the pe- 
sene.? of the police. we can well ima- 
pine the fate of the people where the 
poke is not present. This massacre 
tbok place in broad day light between 

1 1 AM and 5 PM and it is most 
shameful for the country :is well as 
the politicians who a1.e present here. 
Five years ago, similar murders of 
Harijans took place in Roranlchedu 
and Neskonda villages of the same 
area, no action was takc.11, with the 
result that such incidents recur there. 
These incidents will continue to recur 
every year because we merely give 
assurances in the Lok Sabha by just 
adding new phrascs to what we have 
said on earlier occasions.. This docs 
not hclp in checking these incidents. 
My submission is that such incidents 
must stop. 

Harijans, Girijans and the people 
belonging to backward classes are a 
p ~ r t  of the society in the country. 
They are the fellow brothers of the 
people belonging to other communi- 
ties. As long as they are not given 
equal treatment. i1s long as the mental 
;ittitude of the people does not change, 
these incidents are not going to stop. 
What to talk of five hours' discus- 
sion, even ten hours' debate on the 
suhject will be of no use. 

The District Collector, Mr. Nagar- 
jun had also expressed shock at tF.e 
massacre in the presence of the police. 
The killers belong to Reddy cornmil- 
nity, the same community to which 
the Chief Minister Mr. Jnnardan 
Reddy belongs. Mr. Chairman, Sir, 
since the killers and the Chief Minister 
belong to the same community and 
carry same views. no stem action was 
taken against the culprits. The people 
of that area say that bombs were 
thrown at the residence of the Deputy 
Speaker. These reports shwM also be 
looked ido. 
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1 would also like to touch upon 
Gujarat. In the entire country, Bihar 
topped the list in the matter of atro- 
cities on Harijans followed by Madhya 
Pradesh and Uttar Pradesh. Andhra 
Pradesh has also now been added to 
this list. In Gujarat too, Harijans are 
killed. Sometime aFo, Harijans of 
Tora villaee in Jamnagar district also 
were murdered. In that village, a Hari- 
jan youth was taken to a house and 
killed. But later on the culprits are 
discharged by the Coiirt as innocents 
and Government takes no action. Sa- 
mera village of Banaskantha district 
has also been victim of similar atroci- 
ties. So horrifying were the atrocities in 
that villare that nobody dared to p 
there even for marriage. If a Harijan - 0 

goes there for marriage, he is not 
allowed to ride a horse. No bride- 
groom can enter the village dressed 
in decent clothes. When our women- 
folk go out to reply to nature's call, 
they arc subjected to eve-teasing and 
are even stoned. Harassed as they 
were. one day all Hariians deserted 
the village and went to the citv. They 

. squatted in front of the Collector's 
office for three months. but thcre too 
they did not get any assurance. Now 
they have been allotted separate land 
nwny from the village. Consequently, 
the!! are leading a peaceful life. 

Wh:it I mean to say is that when 
thcy are segregated from the village 
and are settled separately. only then 
they live in peace and tranquility. 
In mother macabre incident. five 
Harijans were done to death in Godara 
villaolc of Khera district in our State. 
Of thest five. one youth with a gun 
in his hand tied to save his life by 

hiding in three houses nnc nftcr t k  
other, but the killers fnllowr!l him ti!l 
his last refuge-a mom, and p11mpe.l 
7-10 bullets into his body killing 
him instantaneously. How shan~ef;il it 
is if five persons-father, son and his 
relatives-are killed togcfber in this 
manner. I am constrained to say that 
when I wrote to the then Chief Minis- 
ter of Gujarat requesting him to pro- 
vide employment to the family mem- 
bers of the victims, he said in a written 
reply that thcre was no such provi- 
sion and hence nn jobs covld be given 
to the family members of those killed 
in the said incident. What I want to 
say is that the Chief Minister did not 
offer the posts of even peon or class 
IV employee to the dependents of the 
killed persons. Mr. Chairman, Sir, we 
shall have to give thought to such 
things and take some decisions. 

A yet another incident of atrociti~s 
on Harijans took place in Bahrapum 
colony of Ahmedabad recently. A local 
congress corporator locked up five 
Harijans of one family in a room. 
When they started crying, they were 
taken out after breaking the door. The 
corporator had to spend 3-4 months in 
jail in this connection. He has been set- 
free recently. If this is the condition in 
Ahmedabad city. you can well imagine 
what would be the condition of Hari- 
jans and Girijans livinp in villages and 
remote areas. 

The' number of incidents of sucb 
atrocities and numbers in Gujarat is 
growing rapidly. There was a day 
when Gujarat used to be known as the 
birth place of Mahatma Gandhi and a 
peacehl state. Gajarat was a State 
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which sent the message of peace not 
only in Tndia but to the World at lnrcc. 
Now the same Gujarat is witnessing 
growing incidents of atrxitiea on Hari- 
jam. 

Mr. Chairman. Sir, thn115h you. I 
would like to put forward some sng- 
gestions to the Hon. Minister of Home 
Affairs in order to check incidents of 
atrocities on Harijans. Wherever the 
hamlets of Harijans are scattered. ar- 
rangements should be made to group 
them together and settle them in one 
cluster. At the same time arrangement 
to provide them employment locally 
should also be made. 

My second suggestion is that the 
families of the Harijans who are killed 
in such incidents should be paid at 
least rupees two lakhs as relief. Apart 
from that at least one family member 
or a dependent of the victim should 
be immediately given job. More and 
more Harijans should be recruited in 
the police force and in the Home 
Guards. It has been seen that the 
policemen have become predators 
instead of protecton. If Harijans are 
recruited in the police force and in 
tbe Home Guards, they would prompt- 
ly visit the scene of crime and provide 
assistance to the peaole. Besides, there 
is a need to provide trainin8 in self 
defence to the youth belonging to 
backward classes. For this purpose, 
!hey will have to be a m &  with West 
wtapoacr in sbme of the Harijans settle- 
ments. If it is dhe ,  they wouM b&! 
able to d c f d  thcr~sdves. At the 
8ulne tfnrs aanwe 6f reE anvtoymmt 

will have to be opened for them 
through Government and other agen- 
cies. With a view to eradicating un- 
touchability and tendency of discrimi- 
nation on the basis of class, Harijnns 
should be appointed as Priests in the 
temples run by Government trusts. 
The shops outside these temples 
should be allotted to Harijans so as 
to bring them closer to other sections 
of society. Women victims of rape 
should be paid at least Rs. two lakhs. 
half of which should be recovered 
from the person who is found guilty 
of mpe so thnt the puvish.ncnt map 
prove to he deterrent. Mr. Chnirmnn. 
Sir, the prerent practice of carrying 
filth on the head in cities should be 
stopped at once and instcad some bct- 
ter system should bc introduced. Thcv 
drag the dead anin!als 293 with ihe 
result !he people develop a sense of 
hatred and they are vPrv much aeitat- 
ed. My submission is that there should 
be a different arrawement for creatiy 
a different atmosphere. 

Mr. Chairman, Sir, the cases of at- . 
rocities and rape should be tried in 
the special courts only. In case of 
general courts. in the firs! instance the 
judgement does not come at all, and if 
at all it comes tbe culprits are not 
panished apd they are declared inno- 
cent. Therefore, my submission is that 
the cases of atrocities and rape cnm- 
mitted on Harijnm should be tried in 
special courts and in thew special . 
cuurtg, the Judgc also should be from 
Schedukd Castce, Scheduled Tn'bes lor 
Harijan a~ backward community. Tf the 



Sravana 28, 191 3 (Saka) kotion Ae. atrocities being committed 249 
on the Scheduled Castes and Scheduled 
Tribes and Other Weaker Sections of 

the Society in the country 

Government will make such arrange- 
ments, then only it will be the real 
cfforts to provide them justice. Sir. be- 
sides, I would say that till the cases 
are undcr trial the witnesses and plain- 
tiff should be provided protection. 
Sincc he does not gct any protection he 
is being threatened before going to the 
court which is why he changes his 
statement. Mr. Chairman, Sir. along- 
with this. the people of backward com- 
munities nowadays say : 

"Jisne likha yah sanvidhan 
uski hum hain santaan 
phir bhi hota hai hatyakand." 

Mr. Chairman, Sir, now-a-days the 
atmosphere is deteriorated to such an 
extent, that the framer of the Constitu- 
tion had included so many things and 
provisions in the constitution to protect 
the rights of the poor hut even today 
his brethren and progeny are in trou- 
hk and facing lot of problems. Atro- 
cities are being committed on them. 
With the result a day will come when 
we may have to fight for the rights 
of those people. as is pointed by one 
of our colleagues. I will not say so. 
but T atn sure a day will come when 
we may have to say that- 

"aankho Ire aansoon se na patther 
pighahe wale hain 

tu loha ban takfa, maangne sei 
na kuchh mila tao takat sci khinch 
la" 

If our demand is not fulfilled, one 
day we will strib with full force, and 
thc aOtremmcnt will have to g6ve the 
cm@on. I wish such things sbouEd 

not happen. All people will live toge- 
ther like brothers in India. There will 
be an exchange of _godwill we shall . Innan. live and die together. Mr. Ch?' 
Sir, in the end. I would request the 
Home Minister that the suggestion 
which 1 have put forth irl order to 
maintain such an amicable atmos- 
phere. if fonowed rightly it would 
bring forth good results and it may 
also be seen that it is followed in the 
states also. If it is not done. such kil- 
lings would continue and all these 
national parties will continue to shed 
crocodile tears here. With these words 
I conchde my speech. Thank you. 

Mr. CHAIRMAN : Shri Varma. 
whatever you have said just now about 
L.ok Sabha Secretariat in your swech 
will not go on record. So it is being 
expunged. 

SHRI RATII-AL VARMA : Mr. 
Chairman, Sir, it is 0. K., whatever 
should not go on record may be ex- 
p u n ~ d  . 

SHRl RAM WLAS PASWAN 
(Rosera) : Mr. Chairman, Sir. the in- 
tention was to bring it to the how-  
ledge of the chair. The Chair may 
plerlse consider it. 

THE MINISTER OF STATE TN 
THE MINISTRY OF RURAL D E W  
IDPMENT (SHRI G. VENKAT- 
SWAMY) : Mr. Chairman, Sir, the 
incident which took place in Tsundur 
on 6th August was not reported iq the 
newspapers on 7th but on 8th Aup~st.  
On reading the news in the news- 
papers we thought that there might be 
one or two stmy incidents. But on 
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contacting O~mtur. T came to know 
that 27 people had disappeared and 
they are still untraceable. 1 at once 
talked to the Prime Minister. I told him 
that it was a big incident and hclrijans 
were being killed in this way .and 1 
wanted to go to Tsundur. With his 
permission 1 went there accon~panied 
by the Chief Minister of the State who 
was here those days. There I saw 
eight dead bodies laying on the ground. 
All the people of the village 
panicked and had left the village. On 
our arrival there, nothing except weep- 
ing and wailing was visible from every 
household. We learnt that it started 
over a smaU matter. A Harijan boy 
placed his foot on a chair in the 
theatre aria the clash began. Later on, 
Harijans were poing in a bus and some- 
body said. "Get up, you cannot sit. 
leave the seat for somebody else, these 
people belong to the high class", and 
thus the clash started. Later on a 
m o u r  was spread that some harijan 
boys indulged in eve-teasing and it 
could not be tolerated and revenge 
must be taken. It happened on 5th 
August, and police was deployed there 
and 50 police constables, 7 Sub-inspec- 
tors and one C i l e  Inspector were 
present there in the village. On 6th 
Aapst ,  the harijans of the village were 
asked to leave the village and they 
threatened that if stayed on, they 
would be killed. And they began to 
fie. When the harijans started leaving 
that place they were there to kill the 
harijans. It is a heart rending story 
and bring tears in the eyes. People 

I were slain one by ane and thrown into 
Tttnmbhsdra canal. We reached them 
on the second or third day. 2-3 dead 

.-- ---. 

bodies were put in one gunny bag. All 
the corpses were taken to the hospital. 
The whole incident appeared to be 
pre-planned. The population of Hari- 
jans there is two thousand, out of 
which 200 are educated, sonie of them 
are graduates and some are even post- 
graduates. Naturally, the earlier at- 
mosphere won't be restored there for 
long when harijans continued to res- 
pect them out of fear. It is possible 
that now the educated hnrijan may 
not behave as they used to behave 
earlier but it is observed that now-a- 
days it become vcry diFcult to live 
like a civilised citizen even after pet- 
ting edacation. It is not the first inci- 
dent of its kind in Andhra Pmdesh. 
When Shri N. T. Rama Rao became 
the Chief Minister for the firat time ' 

Badriku?am was set ablwe within 1 5  
days. I yeached there the next day 
and saw that houses and people were 
set ablaze. We had to calm down the 
remaining people there and arrange 
ration for them. No such report has 
come till today. 

Not only that, another incident took 
place in Karamchedu after six months. 
Seven harijans were killed. In this 
incident also Harijans of Andhra Pra- 
desh were the victims, They were not 
only killed but there was an assault 
on the chastity of women. We have 
been witnessing all these incidents in 
Andhra Pradesh. The same thing hap- 
pened at Nerukda. After all why d l  
this is happening in Tsundur is A ques- 
tion which is to be answered by yoy 
and me, A11 this is happenin8 be- 
cause they are getti@ educated and 
corning ibrward and are not tolerating 
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r what their f o r ~  fathers esed to tolerate. 
They want to march ahead. The people 
of upper caste think how is it possible 
that these Harijans have become 
proud. Sometime back their parents 
and ancestors were at the service of 
upper castes and today speak to them 
as equals. The world is changing fast 
and so is our society but there is not 
much change in the villages. All this 
is because of jealousy and nothing 
else. I had said earlier also that the 
killings have taken place because of 
the negligence of police and merely 
punishing the Inspector or Sub-Inspec- 
tor of the area will not serve a n y  pur- 
pose. The Director General of Police 
should be removed. I feel that these 
things will not continue for long. They 
have tolerntcd for years and now they 
will not tolcratc any more. If we leave 
the problem hnlf way it will never be 
solved. 

Today, all the political parties want 
that there should be equality among 
pcoplc. This w a s  the dream of Maha- 
tma Gnndhi and Dr. Ambedkar. We 
should make efforts to realize their 
dreams. If all thc parties make conccrt- 
ed effort in this direction. the dream 
would definitely come true. 

Yesterday, an agitation started in 
Guntur when the Chief Minister an- 
nounced that the next of kin of the 
deceased woi~ld get Rs. one lakh. one 
acre of land and employment to one 
family member of the dead in o Public 

t Sector Undertaking or Government 
departmant. Lot of hue and cry was 
raised against it and a propaganda 
was launched. What happened on 
Guntur ,yesterday, could be repeated 

in future. The Hon. Prinie h1inistr.r 
had sent me there for taki~lg stocic 01 

the situation. After seeing the si,da- 
tion for myself it becomes my bounden 
duty to inform the House about it 
appears that the killings were prep!an- 
ncd and deliberate. That was the most 
unfortunate thing. If we want to serve 
the country. we should. try to check 
this malice. This evil should br nipped 
in the butl itself. 

It has been said that pdicc was prc- 
sent there but in fact t lwe  was no 
policc in Kaiamchcddu and there arc 
many such villages where police can- 
not be present all the time. There- 
fore. to find :I permanent solution to 
the problem, ' I  would appeal to the 
leaders of all political parties to solve 
the basic problem itself. 

With these words, I have tried to 
express the anguish I have undergone 
after visiting the area where the inci- 
dent occurred. I have conveyed it to 
the Hon. Prime Minister also. 

[English] 

[MR. DEPUTY-SPEAKER in the 
Chair] 

SHRl A. ASOMARAJ (Per'mba- 
lur) : Sir. on behalf of AIADMK 
Party I rise to say a few words with 
heavy heart because even after forty 
years of independence, the atrwities 
on Scheduled Castes, Scheduled Tribes 
and other minority communities are 
still continuing. 
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Sir, if we go back and see as to 
what had happened in the past, that 
too in this Partliament, it has become 
a ritual to discuss this when it has 
taken place in any comer of the 
country. So, when the papers are pub- 
lishing about certain atrocities taking 
placc in any comer of the country, we 
should not forget that many atrocities 
are happening daily in each and every 
comer of the country and they are not 
published or made known to the out- 
side world. We can understand very 
easily that the atrocities on Scheduled 
Castes and Scheduled Tribes are in- 
creasing and they are not at all de- 
creasing or diminishing. 

Here somc Members have said 
that many atrocities had taken place 
in many places. 1 do net want to go 
into the details because by telling all 
these thing, we are not going to do 
anything. At the same time, the latest 
ztl-ocity which had aken place at Tsun- 
dur villiige is not only almost in the 
memory of the Members of this Par- 
liament, but also in the memory of 
each and every public of this country. 

Whenever such atrocities had taken 
place in any part of the country, we 
can understand that precious lives were 
lost, properties were looted, cattles 
were taken and ladies were raped. 
There are the general things and no- 
body can deny it. 

If we look at the atrocities of thc 
past happening, the revenue and police 
oSc& are highly responsible for all 
tbo.~ things. And becaw of their com- 
midlsims and omissions, tfiese things 
are happening. 

I would like to tell that the atroci- 
ties on Scheduled Castes and Sclie- 
duled Tribes are being done mostly 
in villages. One reason is untouchabi- 
lity. Still we say that there is no un- 
touchability. 'There arc laws against 
untouchability. But what is happening 
actually in this country ? I hope the 
Hon. Minister with his rich experience 
will take into account all these things 
and take severe measures. Unless and 
until we take severe measures, we can- 
not expect the officials to act with pro- 
per care. 

Sir, the atrocity or untouchability is 
not only conimunal, on community 
basis, but also we should scc man- 
ner in which the upper caste treat the 
Scheduled Caste otlicii~ls. -ln my cons- 
tituency, in a remote village, there is 
a nationalised bank. Even in that bank, 
the branch manager is telling the 
people particularly, the Scheduled 
Castes and Scheduled Tribes, who go 
there for loan, to get out of the pre- 
mises and says that the place will bc 
polluted and like that. It is a tendency 
of the people that we should under- 
stand. 

Suppose if any reports have come 
and when they are scrutinised. the con- 
cerned authorities are taking only the 
statements of the higher officials, 
which are against the truth. So I 
would like to say that certain things 
are to be borne in mind so that these , 
pcopk can be saved. We &odd go 
intothereasonsastowhytbcscatrcF 
cities take place on these people. Ac- 
cotul& to my aegdssment, there arc 
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$nly four main reasons and those rea- 
sons are alienation from land, indeb- 
tedness, poverty and illiteracy. So I 
request the Government to take neces- 
sary steps to remove all these problems 
which come in their way. I also request 
that the constitutional provisions con- 
tained in Article 16(4) and Article 335 
providing for reservations in service 

' for the members of the SC&ST. 
should be effectively implemented. 

The Hun. Members who come from 
remote villnzes, know the problems 
which the members of SC&ST face in 
the villngzs. One of their problems is 
housing. Most of these people live in 
tli3tcl:ed houses in rural areas. And 
hecausc of th:~tching fire accidents 
: h:lpwn ivi*: often. hly request to the 
. Gw~ernment is that all these people 

should be provided with pucca houses. 

Another problem is of drinking 
water, h4nny of the atrocities on them 
do take place because of non-availa- 
bilirics of drillking water. When a 
SC&ST person tries to take water from 
LIle well which belongs to thc higher 

-comrnunily, the clash occurs because 
the people belonging to a higher caste 
will not allow SC&ST people to draw 
water from their well. So it is very 
necessary that the Government should 
provide drinking water facility to these 
people. 

When I go to villages I find that 
&hese SC&ST people do not have a 
propet burial ground. And it is also 
a pity that they & not hove a proper 
pathway to the burial ground. This i s  

also one of the causes of clash L t -  
ween SC&ST people and upper ca5:r: 
people. 

I do appreciate and accept that 
Government is doing something for 
these people. But the fact is, as bas 
been pointed out by onc of the Hon. 
Members, suppose the Government 
has allocsted a pot of water for these 
people. But the tragedy is that not 
even a tumbler of water reaches them 
actually, because most of it is usurped 
by corrupt officials and intermrtdiaries. 
So 1 request the Hon. Home Midster 
that the Government should devise a 
methcd by which the lacilities provi- 
ded to these people under IRDP and 
other schemes, reach them directly. At 
present, the loans which are being dis- 
bursed by the banks, are being dis- 
bursed in the name of creating assets. 
Now what is hap?: ring IS that a 
major part of the loan is taken away 
by people as benami. So I request the 
Government to see that their econo- 
mic condition is improved so that they 
can lead a life worth living. 

About special courts, for the Tsun- 
dur incident the Government has ap- 
pointed a special court. But my re- 
quest is that the special court should 
be appointed at the place where the 
incident takes place so that the people 
there can plead their cases in a better 
Wil\.. 

Unless and until we do all these 
things for these unfortunate people, I 
do not think there is any other way to 
help them. 

If we are not going to take the mea- 
sures in a proper way and if we treat 
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that people in the same way, then we 
should not forget that these people 
will not be quiet for all the time. They 
will raise in rebellion and the end will 
come. I, therefore, request the Hon. 
Minister to look into i t  and do the 
needful. 

MR. DEPUTY SPEAKER : Sow 
Prof. Savithri Lakshmanan. The time 
at our disposal is very very limited. 
Kindly cooperate. We will literally 
have three minutes. There are one or 
two Hon. Members also to speak. Each 
will get two minutes. 

PROF. SAVITHRI LAKSHMA- 
NAN (Mukundapuram) : I will try my 
level best. (Interruptior!.c) 

MR. DEPUTY SPEAKER: Of 
course, in three or five minutes justice 
cannot be done. But the time at the 
command of the House is very limi- 
ted. 

[Translation] 

[English] 

SHRl PIUS TlRKEY (Alipur- 
dwars): After all we have not come to 
idle away time. If we are not given 
time to speak what for are we here ? 
(Interruptions). 

MR. DEPUTY SPEAKER: Shri 
Paswanji, what do you say ? Now the 
time is coming to a fag end and some 
Hcm. Members want to speak. 

SHRl CHITTA BASU (Barasat) : 
We shall also express our own views. 
We shodd be given time. (Intrrrrcp- 
fions). 

PROF. SAVITHRI LAKSHMA- 
NAN : Sir, I will try my level best to 
speak like a Super Fast Express. 
(Inlerruplions) . 

SHRI CHITTA BASU : There 
should be certain pattern. Are we here 
on your mercy or anybody else's 
mercy ? 

MR. DEPUTY SPEAKER : No. it 
is not so. 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : Sir, you can give some 
time to the RSP and Forward Bloc 
also because they would like to ex- 
press their opi~~ion. The ,Minister was 
saying that the discus5ion on drought 
and flood will not be taken up whoUy 
today. Therefore, you may increase 
some more time so that these two 
parties-RSP and Forward Bloc--can 
express their views. 

MR. DEPUTY SPEAKER: Yes. 
Now Prof. Savithri Lakshmanan. 

PROF. SAVITHRI LAKSHMA- 
NAN : Sir, this being my maiden 
speach in the Tenth Lo% Sabha, let me 
start with paying my homage to my 
beloved leader late Shri Rajh Gandhi 

In this context, I recollect with pro- 
fund proud that it was he, our dear 
leader, who moulded the National 
Scheduled Castes and Scheduled Tri- 
bes Finance and Development C o p  
ration Limited in tbc year 1989. Tbc 
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$'orporation was incorporated on 8th 
February, 1989. To the best of my 
knowledge, this Corporation has sanc- 
tioned 84 projects costing Rs. 179.25 
crores for the well being of Scheduled 
Castes and Scheduled Tribes. The pro- 
jects mily include supply of auto- 
rickshaws, purchase of private lands 
for landless labourers etc. I am not ela- 
borating. My intention is only that late 
Rajiv Gandhi too was on the same 
line which was brightened b t  our 
'Rashtrayitha' Mahatmaji, Hon. for- 
mer Prime Ministers of I n d i a l a t e  
Panditji, late Shastriji and late Indiraji. 
Rajivji tried his level best to replace 
the stones and thorns by roses. 

Sir, on the days of the dawn of our 
Independcncc. nearly two hundred 

I. Scheduled Cast and Sshed~!lcd Tribcs 
students were getting post-matric scho- 
larships for SC and ST, in an year, all 
over India. But now it has increased 
to about fourteen lakhs in one year, 
showing the deep concern, solicitude. 
anxiety upon the Scheduled Castes 
and Scheduled Tribes of the four Cong- 
ress Prime Minister who ruled this 
country for forty years and who adorn- 

' ed our country with international 
fame. 

I remember very well that there are 
four other Prime Ministers too, for 
a period of four years. 

Our new Prime Minister, with his 
colleagues, is well-versed in the poli- 
cies which were adopted by his prede- 
cessors. Yet, atrocities on Harijans are 

'increasing year by year. The official 
statenlent showing the offence-wise 
figures d &PC crintes against SC conl- 
mitted by Non-Scheduled Castes in 
gl-LIB(N)qOJLSS-18 

the country says that there were 15,403 
of such offences in 1986, 13,529 in 
1987, 15.207 in 1988, 15,726 in 1989 
and 16,562 in 1990. Why it is increas- 
ing regularly ? , 

Sir, we are trying to give adequate 
representation to Scheduled Castes and 
Scheduled Tribes in all fields of life 
even by reserving seats for them. In 
this Lok Sabha too 20 per cent of the 
constituencies are reserved for Sche- 
du!ed Castes and Scheduled Tribes 
where the Scheduled Castes. according 
to 1981 census constitute 15.75 per 
cent of the country's population and 
ScheduleJ Tribes. according to the 
same census. collstitute 7.8 per cent 
of tlje total population. I know very 
we!l that nearly 85 per cent of the 
tol:~l Scheduled Castes and Scheduled 
Tribes pcplztion resides in rural 
area?. Those who live in urban areas 
are the reside;lts of slums. More than 
75 per cmt  Scheduled Castes are es- 
timated to be bclow poverty line. Thcjr 
literacy percentage is only 21.38 as 
against all India average of 41.3 per 
cent. Thus comes out the vocabulary 
of accounts regarding Scheduled 
Tribes. What is happening in our 
country beyo~?d all our sincere efforts 
to uplift the economically, educatio- 
nally, socially. financially backward 
classes and castes people who are o u ~  
brethren ? 

Sir, to build up a nation we need 
the sincere and truthful efforts, start- 
ing from an individual. A mother with 
her kid approached Mahatmaji seeking 
his advice to the child to avoid the 
bad habit of eating sweets. Mahatmaji 
gave another appointment to them and 
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after a few days when they came back, 
he advised the boy not to take so 
much of sweet. The mother asked a 
question: Why this advice was not 
given it1 their first visit? Then with 
his famous teethless smile Mahatmaji 
replied that during that period he too 
was fond of that bad habit of taking 
sweets and how can he advise the 
boy to be away from the same bad 
habit. He added. now he is free from 
this bad habit and he is eligible for 
xivising the boy. Sir. I expect and re- 
quest this eligibility when we began 
to mourn about the atrocities on Hari- 
jans. Sir, to me. a man who is kecping 
a wife in a village and another i n  a 
town even if he is in one of the highest 
positions of our country. especially if  
he is representing the Scheduled 
Castes, has no moral right to speak 
on atrocities on Harijans only because 
of the reason he is doing atrocities on 
two helpless Harijan ladies. Otherwise 
he may start at east confessing his own 
sin on every time he opens his mouth 
to protest against the atrocities done 
by the antinationals all over India. 

Sir, I fully agree with the statement 
of Shri Ram Vilas Paswan that every 
flower has the right to smile. But I 
regret to say that roses are crushed 
elsewhere in India by their cultivators 
t hemsclves. 

Sir, I would like to draw your atten- 
tion to Question No. 125 (Starred) 
raised in this august House. The hon. 
Member put a question inquiring the 
number of times programmes on Shri 
B. R. Ambedkar Saheb were screened 
by Doordarshan during 1990-91 and 
the number of times the programmes 

relating to Shri Jawahar Lal- Nehru , 
were screened during his birth cente- 
nary year and, to my surprise, came 
the third enquiry, the reasons for the 
differences, if any. What reasons the 
hon. Member expected to be ? Thank 
God, there was not much difference. 
But, common men are much more 
interested in answers to such ques- 
tions. Suppose, there is a great d s e -  
rence in these two numbers, the so- 
called suppressed class or caste may 
begin thinking: Eh, our Baba Saheb 
is getting lesser time than their-see, 
I fear such classification may occur- 
Nehru. What a pity it would be ! And 
from the very next day, they may 
begin praising their representative in 
the House for raising this question 
and revealing a big secret-if it can 
be called like so. He may be respected 
as their hero. To me such heroes and 
their 'services' are creating headache 
to solve the never-ending problem of 
our nation regarding SC & ST. 

Sir, the discussion on atrocities on 
SC & ST is allowed on the recent un- 
fortunate events happened in A.P. But 
Sir, I would like to bring to the notice 
of this House, through you, the atro- 
cities on these class of people in UP, 
Bihar, Orissa, West Bengal, Kerala 
or anywhere else in the country. 

I am happy to hear the measures 
taken by the Chief Minister of Andhra 
Pradesh immediately after rushing to 
Tsundur. But I am unable to forget 
the incidents which took place in Mr. 
V. P. Singh's Constituency when be 
was in Prime Minister's chair and his 
party was ruling the State, not once, 
not twice but thrice c m c  the news 
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horn his own State during the eleven SHRI PIUS TIRKEY : Then I ' 

months' National ~ront-Left Front- 
joint front dynasty supported by BJP. 
My friend Shri Mukul Balkrishna 
Wasnik revealed a clear picture about 
Orissa, Bihar etc. 

Years back, when late Indiraji was 
in opposition, unfortunate atrocities 

' on Harijans were happening in a place 
called Belchi. There was not even a 
road to reach there by using ordinary 
conveyances. Please recall the memo- 
ries of the mother of !his nation, 
Indiraji. reaching Belchi upon the 
back of an elephant ilnd consoling the 
depressed class by herself. 

I urge upon the whole nation 
- throungh you t l~ i l t  sclf!ess and earnest 
A 

efforts from all parts of this country 
are needed for the uplift of this 
suppressed brothern. 

MR. DEPUTY SPEAKER : Shri 
Chitta Basu to speak now. 

SHRI PIUS TIRKEY : We are 
four Members here. There must be 
some regulation. 

MR. DEPUTY SPEAKER: Your 
names come next.'\ 

SHRI PIUS T I R K ~ Y :  Why my 
name is next ? 

MR. DEPUTY SPEAKER: Your 
name is there immediately after Shri 
Chitta Basu, 
/ 

SHRl PIUS TIRKEY: Is it 
certain ? 

MR. DEPUTY SPEAKER : It is 
Surc ,  

9 1 ~ ~ / f y N ) q ~ 3 ~ 1 8 ( e )  

agree. 

MR. DEPUTY SPEAKER : May 
1 rcqucst Shri Chitta Bssu to speak ? 

SHRI CHITTA BASU : I have no 
objection even if somebody precedes 
me. 

I will be brizf because I know the 
constraint of time. This provides me 
a n  opportunity to express my deep 
concern in this august House for the 
atrocities that are being perpetrated 
on the Scheduled Castes and the Sche- 
duled Tribes. There seems to be no 
end to this. 

I would like to remind this House 
that there is a general feeling among 
the Scheduled Castes and the Sche- 
duled Tribes that Parliament, the 
judicisry and the executive are help- 
less in the matter of protecting the 
rights of Scheduled Castes and the 
Scheduled Tribes. 

For the nlillions ~ . h o  live in the 
countryside, the words liberty and 
sight to live have no meaning. A 
time will come-as the time is not very 
far off-when the vast mute millions 
will understand the worth of them and 
go against those who are out to perpe- 
trate the crime on them. I have got 
only one grievance against the Govern- 
ment and that grievance is a very 
simple one. I would request the hon. 
Home Minister to look into it. 

Sir. we have got the Scheduled 
Castes and Soheduled Tribes Com- 
mission. That Commission regularly 
produces reports. It has been the 
habit of the Government to ignore all 
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the recommendations of the Commis- 
sion. Mow me to bring to the notice 
of the Hon. Home Minister certain im- 
portant evidences or findings made by 
the Scheduled Castes and Scheduled 
Tribes Commission. According to the 
recent report of the National Commis- 
sion for Schedued Castes and Sche- 
duled Tribes (April 1990) during the 
period between 1981 and 1986, 4022 
Scheduled Castes and Scheduled Tribes 
people were murdered that is the rate 
of murder cxceeded one par day. 
Again, it continues to say that ir? the 
same period, over 1,15,000 crimes 
against dalits were registered rmder 
IPC. In addition. thousands more czsc\ 
were registered under the Protcction 
of Civil Rights (PCR). This is not the 
report given by me; these are not thc 
charges made by me; these arc not the 
charges of any individual or any pri- 
vate person in our country. These arc 
the charges made by the Scheduled 
Castes and Scheduled Tribes Commis- 
sion which today enjoys the statutory 
recognition. Now, the Governmcn t is 
to give an answer. That answer has to 
be given. I went to know whether these 
charges made by the Statutory Com- 
mission an to be ig$red, ignored for 
all time to come or to be taken se- 
riously. The Hon. Home Minister has 
to answer to this. 

Sir, it is known to many of us that 
84 per cent of the Scheduled Castes 
and Scheduled Tribes people lives in 
the country-side. What is the condition 
of the co~ltry-sidc 1 They say that it 
should be treatad above @tics. Please 

look at the situation in the country- 
side. The Scheduled Castes and SchG 
duled Tribes are forced to live under 
brutalised regimes, most brutalised re- 
gimes of oppression, unchallenged 
hegemony of the landed gentry in the 
country-side. Is it not your duty to 
protect them against such a brutalised 
hegemony in the country-side ? The 
Scheduled Castes and Scheduled Tribes 
Commission go on to say that atrocities 
are perpetrated more on the economi- 
cally weaker sections among the Sche- 
duled Castes and Scheduled Tribes. 
They say that in a survey conducted 
by the National Commission for Sche- 
duled Castes and Scheduled Tribes, 
done in 1987 and published in 1990, 
about the annual income of 100 vic- 
tims families of seven states ranging 
from North-South and Western India, 
it was found that 41 victims fall in 
annual income group with an upper- 
limit of Rs. 3500 and only 13 fell in 
annual income group of Rs. 10,000. 
Therefore, assault and onslaught are 
more on the poorer sections among 
the Scheduled Castes and Scheduled 
Tribes. 

Sir, I do not like to discuss or bring 
in more facts. One important finding 
of that Commission is that between 
1981 and 1986, tht general crime per 
lakh population fell by 10 per cent 
whereas in the case of crimes against 
Scheduled Castes and Schedultd 
Tribes, the fall was oniy 4 per cent. 
There has been general fail in crimcs 
by ten per cent. But in the case af 
Scheduled Castes and the Schcdoba 
Tribes, the fall is only four per cq& 
That means, the Schdluled Casbs and 
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'the Scheduled Tribes are being in- [Transhtion] 1 

creasingly becoming the victims of the 
crime. This is also because of very 
important social and significant fac- 
tor that these young men and women 
in the Scheduled Castes and the Sche- 
duled Tribes category have now come 
to realise that they are also humm 

, beings, they have also the constitu- 
tional rights, th& have also to enjoy 
the human rights. they have also to 
enjoy the right to live and they go 
on raising their voices against the re- 
pressive measures. They are asserting 
themselves. If the Government does not 
take into consideration these things, 
I thmk, merely discussing ritual matters 
here is not going to end the slavery 

- t of these vast masses of our country. 
This is not for me to say. But the main 
factor is to fight against feudalism in 
the country. And for that, there should 
he a special emphasis on the imple- 
smtatidn of the land reforms for fix- 
ing the minimum wages, not only &- 
k g  tBe mlnimlllg wages but also en- 
forcing the Minimum Wages Act. 
Plainly speaking, emphssis is to he 
piven to strenethen the economic mus- 
cle of this vast downdrodden section of 
our saeiety. Unless that is done. 1 
think. it will be a ritual expression of 
smpathy. I am opposed to that idea. 
Thc8e issties are not the political issues. 
These issues are not the issues concern- 
 in^ semt good words and sweet 
words. These issues are ~ s i a I l \ ~  
W ecxnrbtHfc issues end hasicallv / 

tbk t.&€h1' issues. And the politiwt 
wrd dumbmk subtance of the issue is  
f6 W MM. And 1 hope. the hon. 
Ham &fster wjll upderstand the 
basic proWBeari ~IC! take necwmy cor- 
rcCtiv0 maarpns. 

SHRJ PJUS TTRKEY : Mr. Deputy 
Speaker, Sir, iv every session, there is 
a discussion on atrocities on Schedul- 
ed Castes and Scheduled Tribes aud 
every time the Government give an 
assurance that something will be done. 
But the Government has not been able 
to protect any caste. History bears 
testimony that a caste which is not 
strong enough, cannot survive. Why 
was a Scheduled area earmarked for 
the Scheduled Castes even during the 
British time. They knew that Harijans 
and Adivasis could not rule and they 
were being killed. D.P. Sahib was also 
skin in the iunele. It was thereafter 
that a Scheduled area was earmarked 
and it was said that jungle rule will 
not prevail anymore and the rule nf 
Governor General will prevail. This 
is in the fifth and sixth schedule of the 
Constitution. The Government is not 
paving anv heed to the Constitution 
what to talk of paying heed to us. Even 
to day.atrocities are being committed 
but what has Constitution done to pro- 
tect them. Why does the Governmevt 
not follow what is there in the Consti- 
tution. The people belonging to Sche- 
duled Caste were forced to embrace 
other religions just to save themselves. 
But now nobody can be saved be he a 
Muslim. a Hindu or a Christian. When 
you seek their vote you take full r* 
ponsibiiity. Election is a political quea 
tion. There are over one hundred d 
fifty Scheduled Castes in West 
but the BJP, Congress or tbe Janath 
Dal add not win even a m t  fmn 
there. AU the votes have gone to let 
f i ~ f ~ . T h e y d o n o t h a v c c v e n a ~  
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Scheduled Caste Member of Parliament 
or legislator. The present Government 
provides them all security and has 
saved their honour from time to time. 
There is equality and there is no res- 
triction on interdining. Whether one 
is Mukherjee or Banerjee. They dine 
together along with the labour class. 
I wodd like to submit that the repre- 
sentatives of Scheduled Castes are 
betraying their community. Unless the 

will not work there nor will military 
p w c r  be hclpfd. The situation has 
deteriorated to such an extent. I, there- 
fore. want to mam the Government 
that it should not play with the senti- 
ments of these castes. They do not 
want your pity ? Do you pity peo- 
ple in a decomracy? 1 have right 
and we want it and we will fight 
for it. Unless we gct equal rights there 
seems to be no solution other than 
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Sir, I want to say only one thing on 
this issue that is about the Atrocious 
Order of the Government on with- 
drawing the rights and privileges of 
the Scheduled Castes people who are 
being converted into Christianity. Sir, 
i t  is very strange that when the mes- 
sage of love and resurrection came to 
Tndia in 62 A D., that till tdav.  
there is a discrimination in this be- 
loved country of ours against Christia- 
nity. I must say very frankly that there 
are more than ten million Scheduled 
Caste people converted into Christia- 
nity in this country of ours. They have 
been deprived of their rights and pri- 
4 l n p  became thev have been con- 
verted into Christianity. This iq  verv 
very unfortunate. 

Last time when the 52nd Constitu- 
tion Amendment Bill was brought to 
the Home by my friend Shri Ram Vilas 
Paswan to include Neo Buddhists in 
the list of Scheduled Caste to allow 
them to enjoy the rights and privileges 
of the Scheduled Caste people guaran- 
teed by the Constitution, we moved 
an amendment to the BiII requesting 
the Minister to include the Dalit Chriz- 
tians also in the Bill. There was an as- 
surance given by the Minister. He re- 
quested us to withdraw the amendment 
and he will bring a new Bi to include 
Dalit Christians also in the constitu- 
tional order. However, till today I have 
not seen anything coming. I hope this 
atrocious order of discrimination 
against the Dalit Christians will get 
the mind of the Government and some 
measures will be taken to include Dalit 
Christians in the list of S ~ h d d d  
Caste. 

Assuming without admitting that 
Scheduled Caste, Scheduled Tribe are 
Christians, 1 would say that there are 
more than one million Brahmins con- 
verted into Christianity. 

I want to inform the House that on 
4th April 1991 after a political rally 
in Delhi a group of people went to 
the Methodist Church and desecrated 
the Cross in the Church leading to fast- 
ing by the Bishop of that Church. 
These are acts which we must remem- 
ber should not be meted out to my- 
ow. Therefore 1 appeal that when 
we talk of measures to' improve the 
condition of these people or to do 
awav with the atrocities on the Sche- 
duled Caste and Scheduled Tni 
nel?rk. such social injustices meted out 
to the ScI~edulzd Caste and Scheduled 
Tribe people by our political parties 
should first be stopped. 

We mnst remember that Christians 
are one with India. They are a part 
and parcel of India. In all the States 
2nd Union Territories we have Chris- 
tains. We are pledged to give our 
support !o the unity and intefity of 
our great country. that is India. 

Thank you. 
MR. DEPUTY SPEAKER : Next 

Shri Roshsn T A .  T would request the 
Hon. Member to finish his speech in 
five minutes. 

SHRT ROSHAN LAL (Kburja): 
Mr. Deputv Speaker Sir, at least the 
Schdnled Caste MPs in the House, 
who are the most sufferers of this so- 
cial st i-pa should be allowed sufli- 
dent time to express k i r  heart-felt 
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feelings about these atrocities. Secondly 
I mini making my first speech in 
this august House and I hope you will 
kindly help me. 

I am thinkfid to you for giving me 
a chance to speak on the floor of this 
august Eouse on the atrocities com- 
mitted on the Scheduled Caste, Sche- 
duled Tribe and the weaker sections 
of the society. 

The Scheduled Caste, who are con- 
sidered bv the caste-Hindus to be those 
ordained by the God to serve the 
hieher castes in unpleasant. disgace- 
ful and menial task, comprise about 
15% of the total population of India. 
About 90% of these castes live in 
nual India and are illiterate. More 
than 75% of them are engaged as 
landl-ess labourers. A distinctive fea- 
ture of the Hindu society is its pecu- 
liar social structure based on caste 
hierarchy and values. IJntouchability 
practised by one man towards another 
is the worst outcome of this system 
which has become an integral part of 
our cultural herita3e. Mal-treatment. 
manhandling, atrocities. torture, mur- 
der and rape of women of the Sche- 
duled- Castes by the Higber Caste peo- 
ple have been of a common occurrence 
in & society. 

The practice of untouchabiity and 
cruelty in various forms, implicit or 
explicit has always f d  a pakc in 
the thought and actions of our saints, 
religious leaders, social rdormea and 
frtGthinkew in W. It is howcvtr 
ngFsttabk that even our edocatca 
r n ~ a n t n o t u a ~ i n ~ -  

ing this social stigma. On tbe contrary, 
a good percentage is atill iouad uup- 
porting this evil. 

To escape this stigma and outrage 
of this old-age malady, thousands of 
Scheduled Castes have become con- 
verts to other religions but even this 
could not bypass the scars of untouch- 
ability and atrdity. Even after 40 
years of Independence, various steps 
having been taken to eradicate this 
evil. negligible success is there. On the 
other hand, these have led to social 
tcn~ions. suppression of overt reac- 
tions and putting a false veil on caste 
prejudices. Thus. untouchability and 
atrocities on Scheduled Castes have 
eroc!ed the solidaritv, prosperity and 
integrity of our nation and plagued - 
the principles of secularism, Democra- 
tic socialism and social justice to which 
we are committed. Schcduled Casks 
are ?till being denied the use of public 
wells and compelled to drink only un- 
hvgenic water from other sources. 
Tbeir children are not admitted to vil- 
lage schods where the children of 
caste Hindus attend. Though thev 
worship the Hindu Gods and God- 
desses and observe the same festivals 
of Hindm, yet the Hindu tetnples 
were closed to fhem. Thus. beinp 
deprived of social. religious and civic 
rights, they had no opportunity of 
bettering their conditions 'and so lived 
the life of a 'bygone' and 'dead age', 
dragged on their miserabk existence 
with inst~fficient accommodatim, in- 
sanitary conditions and social segrcga- 
tion and were treated by tbe Upptr 
Castes as sub-humin. less than &, 
if n d  like animab. 
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The Indian Constitution grants Jus- 
tice, Liberty and Equality to all. Any 
discrimination in public life merely on 
grounds of religion, race, caste, sex and 
birth is prohibited. It favours prono- 
tion of education and economic inte- 
rests of the Scheduled Caste by the 
State besides their protection from 
social injustice and al! forms of 
exploitation. 

But on the other hand, untoucha- 
bility is an integral part of Hinduism. 
Even recently, in 1969. Shri Shankra- 
charaya of Jagannath Puri is said to 
have stated and justified the practice 
of untouchabilitv as a matter of reli- 
gion in the Vishwa Hindu Dharma 
Sammelan held at Kashi. 

The Brahmins created the Varuna 
and the caste +stem. Naturally, it 
would have been a surprise if they 
had not ranked themselves topmost 
in the caste hierarchy. The Scheduled 
Castes were out of the Varunit system 
and had no share in the social, poli- 
tical and judicial powers. On the con- 
trary, they were slaves and were 
offered, as at present, to friends. gifts 
to temples and were bought. sold a ~ d  
mortgaged in the same manner as the 
land or cattle or the other property of 
their owners. The master had the 
right even to kill a slave. D u r i n ~  the 
modem times. we find that the sitva- 
tion, which existed since Mnnu not 
only continued krt worsened. It is evi- 
dent that the discrimination and haras- 
sment of pemle belonging to the so- 
caIkd Scheduled Castes are more 
tarnpant in the rural areas than in the 
urban a=. Tbis is a future which 

can be observed every day although 
incidents concerning inj~~s!icc. dope 
to the people of the Scheduled (.htes 
are not reported as much as they 
deserve to be. It must_ be medone3 
that this institution of untonchahility 
and cruilty is not beneficial even to 
the caste Hindus matarially or nther- 
wise. 

The Scheduled Castes suffered a lot 
in the society. They were forced to 
live a sub-human life in the society. 
They were denied social interaction 
with the rest of the community. 

MR. DEPCTY SPEAKER : Mr. 
Roshan Cal. please conclude. 

SHRl ROSHAN LAL : Untoucha- 
bility and atrocities on the Scheduled 
Castes is not only a system of unmiti- 
gated economic exploitation. it is also 
a system of uncontrolled economic ex- 
ploitation. That is because there is no 
public opinion to condemn it a ~ d  
there is no impartial m~chinery of ad- 
ministration to restrain it. There is no 
appeal to public opinion for whatever 
public o~inioq is there it is the opinion 
of the Hindus who belong to the ex- 
ploitine class and as such favour ex- 
ploitation. There is no check from 
police or the iudiciary for the simple 
reasm tlvt thev arc at! dmvn from 
the Hindus. and t & e  the side of the 
exploiters. There should be social and 
economic equity which will result in 
the upliftment of the society. The 
Chundur incident in Guntur District 
was vew alarming. 11 was an unf- 
seen and unthought of incident. When 
a man was killed, his legs, tae; m@ 
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neck were cut off. put in a gunny 
bag and thrown into n canal. Such a 
hciuous crime and an inhuman crimc 
has not been heard of in ollr history. 
There was a firing ordered by General 
Dyer in Jdli:!nwnla Baph when there 
was a mob in that meeting. But this 
incident is even worse than that firing. 
This crimc had occuired due to social 
disnaritv m d  unleqs tht!t i s  removed. 
harmony cannot be fwnd in our 
society. We had been to Chundur 
village when a parliamentary delega- 
tion had k e n  there under the leader- 
ship of Paswanji. We saw the condition 
of the viciims of that incident and we 
heard their \vorries and sorrow. 

Sir. RS ha.; been mentioned by 
various speaken. a special court with 
exclusive iurisdiction should be set up. 
A judge should be appointed who will 
visit the site. remain there for 15 to 
20 days, make a thorough inquiry and 
then record the evidences. The persons 
who are found guilty should t)e 
punished. 

Then. Sir, there should be a com- 
mittee for all sections of the society 
comprising of right thinking, samc 
thinking and broad-~nilided pc.clplc to 
educate the people who have ill feel- 
ings against thc SCr and ST$ and 
Harijans so thnt thr j  n4l I;\.: abwc 
caste feelings and put an end to such 
incidents in future. 

MR. DEPUTY SPEASl3R : As 
there are somv more Memhors to 
speak, I think the time of the Ho!~se 
will have to be extened. 

MINISTER OF PARLIAMEN- 
TARY AFFAIRS (SHRI GHULAM 
NAB1 AZAD) : Sir, the time of the 
House may be extended for another 
half-an-hour . 

MR. DEPUTY SPEAKER : Is it 
the wish of the House that the time 
be extended for another half-an-hour ? 
SEVERAL HON. hlEMHEKS : Yes 
Sir. ( I I ? ~ P V U ~ ! ~ O ~ S ) .  

18. 00 hrs. 
As far as compensation is concern- 

ed, compensation should bc realised 
from the property of the persons who MR. DEPUTY SPEAKER : Many 
were for this crime and Hon. members arc anxious to speak. 
who had done this crime. And only Rut they should be brief. 

then they will feel that this incident 
should not have taken place. SHTU SO34NATH CHATTERJEE 

(Bolpur): For how long will it be ex- 
The Scheduled Castes and Scheduled tended ? 

Tribes should be provided with arms 
imd should be trained to  handle wea- MR. DEPUTY SPEAKER: By half 
pons. The Government has to give an hour. 
free licewxs a d  frca arms to those 
pople to prw thanselves from such SHRI P. M. SAWED &&&a- 
nirodh, d q ) :  Two or-thr# speakers .sac 
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there. If they strictly adhere to five 
minutes only, it will be over by 6.15 
p.m. 

MR. DEPUTY SPEAKER : Let it 
be understood that half an hour's ex- 
tension means that the Home Minister 
also shall have to complete his speech 
by 6.30 p.m. The Hon. Members 
should speak only for five minutes 
each. That much cooperation is ab- 
solutely essential. 

With your permission, the House is 
extended by half an hour, upto 6.30 
p.m. 

Mr. Reddaiah please. 

SHRI K. P. REDDAIAH (Machili- 
patnam) : Mr. Deputy Speaker Sir, 
After having heard the discussion in 
which veterans like Shri Chandra Jeet 
Yadav, Shri Ram Vilas Paswan, Shri 
Sonkar Shastri and Sh. Nirmal Chatter- 
jee participated, I would now like to 
bPing a very specfic point' to the 
notice of this House and particularly 
to the notice of the Hon. Home Minis- 
ter a b u t  the situation which is now 
prevailing in Andhra Pradesh. 

Sir, as regards the brutal killings in 
Andhra about which I have brought 
to your notice on the first day itself, 
I would like to inform this House that 
the Government of Andhra Pradesh 
has nd commenced any action imme- 
diately. Now the whole of Andhnt is 
divided into two groups. The so-called 
upper castes art  conducting an anti- 
Harijan agitation from 1'5th and 16th 
of this month. The uober c a s t e a e  

.eddis, the Kammas, the Brahmins and 
le Vnishyns took a violent procer- 
ion in Guntur. They ransacked the 
4. C. College, an institution belong- 
ng to the nlinorities and destroyed the 
urniturn in the rooms of the college 
lostel, whcre the Harijan bogs were 
itudying. Now this is spreading to my 
:onstituency hllachilipatnam as well. 
I have toured my constituency very 
extensively only very recently. 

While the situation is so grave, the 
Government of Andhra Pradesh is 
simply sleeping. They announced that 
they would give jobs, for the victims 
they would give one lakh of rupees, a 
house and one acre of land. T h e e  are 
the statements bv the irresponsible 
Chief Minister of Andhra Pmdesh. 

On 15th of Augast. while the whole 
country was celebrating the 45th In- 
dependence Day. a woman was parad- 
ed naked in a village called Chilakurti 
in Nalronda District of Andhra Pra- 
desh. Thk constitr~encg is re~resented 
bv R CPT (hf) member. Tn Chilakurti 
village. a ladv by name Muthamma 
was tripped naked by one Mr. Narayan 
Reddy and Mr. Parvatha Reddy. the 
landlords of that village. Then they 
paraded her naked in the streets for 
one kilometre long and tied her to a 
tree for public view. where nearlv 
9000 to 3000 peopl? assembled on 
that partici~lnr day. Then she was 
beaten up. Whv om I bringing this to 
your notice ? Muthamma is a mother 
of five children. There were many land- 
lords-the Reddis-nresent i n  the 
streets. Even the police were &re. . But not' even a single person raised his 
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finger in protest. After one day, she was 
taken to the Nagarjuno Sngar Hcspi- 
tal, wherc the APCC President, the 
Home Minister and other MPs and 
MLAs of the Congres (I) were celebmt- 
ing and participating in frstivitie.;. Till 
today, they have not come forward to 
visit the affected lady arrest the land 
lords of Chilakurati. Even the Hari- 
jan MPs of ,this House ha:.e not cared. 
There are nearly 80 MPs belonging 
to Scheduled Castes in the present 
Parliament House. During these 45 
years they never threatened any Prime 
Minister of any party that they will 
vote against him. There is no such 
case in t k  history of this august House 
since its inception. 

Dr. Ambedkar has provided many 
facilities to the Scheduled Caste and 
Schedukd Tribes people; 30 per cent 
of the IAS and IPS Officers are from 
Scheduled Caste and Scheduled Tribe 
but not even a s@e person is pre- 
parad to take deterrent action wins t  
the person who commits atrocities on 
hari'jms. bviously, even in the Gua- 
tur district when atmirim took place 
at Kawwhedu village the harijan IPS 
&cer was there as Superintendent of 
Polii but he aras not able to arrest 
a siqgel person when brutal killing took 
place in day's time at Karamchdu 
viige. I am blamiig the IAS/IPS 
O$cus belonging to Scheduled Caste 
and Sch@ulod Tribes communities. I 
am blaming. the leadcrebip of the hari- 
frrplr and other backwsd and ;nioority 
caqmaafties. Today, If we are really 
cpratmd for the weak- sections aud 
'49 we a ~ p k ~  join hand8 and 

dawn SM N*, R;aos 

Govenunent within no time. We are 
not prepared to be called as cowards. 

Sir. 1 don't want to take much time 
of tbe House; I would like to bring it 
to the notice of the Home Miristcr 
that things are not so easy. The situe. 
tion is drifting from bad to worse and 
the country is going to be divided 
into two separate parts. The moment 
we join hands with muslim brothers; 
the moment we join hands with the 
harijans and backward cltss peop!c, 
you are nowhere. You are anti-harijans 
md asti-muslims. 

In Andhra Pradesh all the Reddys 
are made as Home Minister, Revenue 
Minister, Finance Minister, Power and 
Imgation Minister etc.. Chsirnw, 
Public pro!;ecutor and even juilgep we 
Reddys. When 1 ask the Minister from 
Wa~jan and B. C. S. as to what thry 
are doing as ministers from weakcr 
saction communities tfiy s y -  

We have baen given a chair, a taw, 
a typist and nothing else. We do m t  
have any power whatsoever.. 
i~~BuJi,l 
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* Sir, I am thankful to you for giving 
me this much time. 

DR. R. MALLU (Nagar Kurnool) : 
Sir, I would like to bring to the notice 
of the House atrocities that are being 
taking place on harijans and girijans 
for the last several centuries. The other 
colleagues who spoke on atrocities on 
harijans and girijans, referred to many 
incidents wherein these harijans and 
girijans were very much humiliated. 
I would like to say that in all these 
incidents the harijans or girijans died 
without showing any resistance or 
without trying to kill back the person. 
But we cannot say that they are physi- 
cally weak. In fact they are the people 
, who construct dams. They are the peo- 
..pie who plough and give production to 

the nation. They are the one who con- 
struct the houses but unfortunately they 
are not allowed to enter into the houses 
which they themselves construct. They 
are the ones who dig the wells but they 
are not allowod to drink water from 
the same well which they are digging. 
They are forming the national high- 
ways but they have no right to walk 
on those highways what to talk of 
running their vehicles. Evidcntly, they 
are not physically weak. 

You may ask why they are not in- 
terested to know who are killing them. 
They are feeling psychdogically that 
they arc born to be ruled by some- 

I M y .  They are born to suffer all these 
things. That is the reason why they 
are not taking any revenge; that is 
the R a m  why they are not attacking 
the peopk and the system in which 

we are living should be attacked. So, 
the caste system should be attacked. 

I would like to give you a simple 
example of a Headmaster who is posted 
in a village; a Medical Officer of a 
Primary Health Centre who is posted 
in a Mmdal Headquarters. Even today 
they are not being provided a house 
to live in. It clearly shows that it is 
not the question of cleanliaess of an 
individual that is coming in the way 
of their not getting a house to live 
in but it is the caste factor that is 
coming in their way. 

As you know that in Andhra Pra- 
desh, Bihar, Uttar Pradesh and for 
that matter any other place, the main 
culprits who are involved in these at- 
rocities are going scot free. They are 
still living. But the people who have 
been killed in these incident are people 
belonging to a particular caste and the 
person who is involved in these inci- 
dents belongs to some other higher 
caste and who is a real culprit is going 
scot free. So, this clearly shows that 
this is not a fight between the indi- 
viduals, but it is a fight between one 
caste with the other caste. 

In this connection, I would like to 
suggest certain things for the perma- 
nent solution of this problem. Unless 
you attack the caste system, you are 
not +going to sucoeed in solving the 
problem. The incidents that took place 
in Tsundur in Andhra Pradesh or in 
Uttar Pradesh or in Bihar, they are 
only sporadic incidents. Actually such 
incidents are taking place all over 
India, in aU the villages. I request the 
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Government, the Prime Minister and 
the Home Minister to think of intro- 
ducing non-detailed primary, mid& 
and higher secondary education exclu- 
sively for students for teaching them 
the equality of castes so that the stu- 
dents community will at least have a 
feeling that they are all Indians born 
to Indian community and not to a 
particular caste. Simply that a person 
is born in a lower caste or a higher 
caste, you should not give them some 
sort of feeling that one is higher and 
one is lower caste. So, it is not. the in- 
dividual it is the caste which comcs 
in the way. 

MR. DEPUTY SPEAKER: Don't 
you advocate, intrr-caste marriages ? 

DR. R. MALLU : Yes. That is one 
of the remedies. And the other remedy 
is the nondetailed form of education 
and purchasing land and distributing 
it to the Schedued Castes and Schedul- 
ed Tribes. 

You can also use the media for pub- 
licity purposes. Indians are born 
equally and they are like brothers and 
sisters. Such types of messages should 
be broadcast over Radio or T.V. be- 
fore and after news. The media should 
be utiIisad properly forming separate 
Committees with all party members 
at the State level, at the district level 
and also at the taluka level for review'- 
ing the atrocities on harijans and giri- 
jam. At the Collectorate level, this 
should be done in the districts. At the 
Saretary's kvel, this shod be done 
in tbe States. And at the Cabinent 
Secretary's Icvel, this s h d  be done 

at the national level. The primary aim 
of the Parlitiment must be to talic 
away the idea of caste system. It should 
be removed so that everybody will fed 
that they are equal. 

1 want to say one more thing about 
the problems faced by the harijans 
and girijans. These problems are not 
only faced by these harijans and giri- 
jans but every-body who is born in 
India as long as Scheduled Castes and 
Scheduled Tribes are facing. They arc 
also facing these problem. 

You might have seen that through- 
out India, so many tensions are there. 
Say for example extremism, terrorism 
and so on. The main reason for these 
people taking up to extrenlisnl and 
terrorism is because of the injustice 
done to them. The people who are 
producing the food grains iiave no 
right to eat. So, I request the Primc 
Minister and the Home Minister to 
think in those lines and take appro- 
priate steps so that this system of 
caste is demolished in order to see that 
these people get equal rights. 

Tsundur incident of Andhra Pra- 
desh was referred by each and every 
Member who had spoken before me. 
The Chief Minister of Andhra Pri- 
desh who is a pro-Scheduled Caste 
man. . . 

SHRl K. P. REDDAIAH YADAV 
(Machhalipatnam) : Don't say like 
that. 

DR. R. MALLU : It is for you to 
Judge. I have every right to tell this 
thing. Yon cannot dictate terms in the 
Parliammt. 
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II' I have got the equal right to ex- 
plain how the things are happening. 
I am giving an example because he 
is the first Chief Minister who has 
announced compensation of Rs. 1 lakh 
to the members of each deceased 
family; he is the Erst Chief Minister 
who has announced one acre of land; 
he is the first Chief Minister who has 
announced that he will give a job to 
at least one member of each deceased 
family; he is the first Chief Minister 
who has announced that he is going 
to construct houses for all the Han- 
jans in a village; he has also announc- 
ed that he is going to provide resi- 
dential schools for the children. In 
this process. I am trying to explain. 
not that 1 an1 trying to tell some 

, thing else. 

I am telling you that the system 
of caste must be abolished and not 
the individual. So, he is taking all the 
precautions in this regard. At the same 
time, I request the State Government 
and the Central Government also to 
take all precautions. 

This caste system cannot be stopped 
in a day. The Government has to take 
it up on a long-term basis. I request 
the Government to take it up on a 
war footing. At least, a beginning must 
be made by this Parliament. 

., H *SHRI RUP CHAND MURMU 
(Jhargram) : Hon. Deputy Speaker Sir, 
this is a very serious and important 

matter. I am a new entrant hero, So 
my request is that I may be &en 
some time. I have heard that in every 
session the elected representative of 
the people deliver eloquent speech on 
oppression of women and atrocities 
on Harijansb this august House. The 
Govt. also promises to take some 
remedial measures for checking the 
atrocities committed on the weaker 
section of society. But nothing hap- 
pens. The protectors themselves be- 
come the oppressors and commit at- 
rocities and injustice on Harijans. So 
we must think deeply and devise 
measures to curb the menace of the 
society. I place my views on this 
serious matter. 

In the States of Andhra Pradesh, 
Bihar, Uttar Pradesh, Madhya Pra- 
desh, Haryana, Rajasthan, Tripura 
and Karnataka more than thousand 
Advivasis have been killed in a year. 
Piy usda (Pigus Tirkey) has just now 
narrated the happenings in Tripura. 
The Adivasi women have been facing 
oppression there. Their honour is at 
stake. 

Inspite of repeated appeal no action 
has been taken against the culprits. 
The same is true of Karnataka. The 
brother and relative of the Chief 
Minister of Haryana have driven away 
the Harijans from Vochi village of 
Mohummadpur district. These people 
have been compelled to leave their 
village and take shelter elsewhere. The 
villages like Khajuri Badopal etc. are 
in the district of the Chief Minister 

_ _ .  .------ 
TTEinslation_of speech oreginally delivercd in Brwli. 
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fitmifiqs have been commit- 
tpd gn HPrijms af these villages also. 
These shouki be stopped immediately 
or it must be stopped without further 
delay. These are some incidents res- 
ponsibe for all these happenjags. I 
would relate some of t h w .  Casteism 
has played an important role behind 
a l l  these incidents. This caste system 
has vitiated the atmosphere of many 
states. The poisonous atmosphere has 
polluted these areas so much that a 
single or minor incident iilstigate a 
reaction of one community to pounce 
on another community with sharp wea- 
pons. It results in holocaust. Houscs 
are burnt. Properties are destroyed. 
The oppressed people lose everything 
including their near and dear ones and 
become beggar. These should be stop- 
ped immediately. 

As a part of religion casteism is 
viewed from a different angle by some 
pcopk. So they do not bother to have 
slightest sense of humantarian consi- 
derations. 

In Meherana village of Haryana a 
boy Vijedra belonging to a different 
caste married a Jat girl Roshni. They 
were assisted by a friend Ram Kishan. 
So the leaders of the village hanged 
these pcopk by a tree and murdered 
them. It is a matter of shame, of re- 
gret that even after 44 years of inde- 
pendew incidents like these still 
occur. Then the vicioiis effect of feu- 
dalism has been in force even today. 
Due to this fuadpliiitic attitude the rich 
ldh& the owners of land still com- 
mit atrocities on the Adivasis. Op- 
preasion had been there in the past 

also. But it was not that itUcmc at 
that time. Our ancestors never used 
to disobey the Zarnindars. What is 
happening today ? Since politics was 
not that much complex in those days, 
the Adivasis were riot so much con- 
scious of their rights. Today the poor 
Harijans have come forward in the 
complex political turmoil to assert 
their rights. They have become cons- 
cious of the people oppressing them. 
They have become conscious of their 
rights and privileges. The landlords, 
the vested interests cannot compro- 
mise with this kind of situation. So 
whenever the Adivasis are revolting, 
these landlords tyrannize, oppress 
them. In villages after villages the 
landlords are committmg atrocities on 
Harijans to preserve their selfish in- 
tentions. Generally the Adivasis are 
poor. they cultivate the land of other 
people and give the crops to the owner. 
Many of these Adivasis have wme to 
know about land Reform Act, as this 
has been implemented in West Bengal, 
Kerala and in some states it has been 
implemented casually. So the Adivasis 
start dreaming of posscssing their own 
land and acquiring their rights. The 
landlords cannot stand this and thcy 
try to drive away the Harijans from 
the land. The movement the Harijans 
resist, thcy are murdered, their houses 
are burnt and all kinds of atrocitits 
are committed on them. These land- 
lords have their own battalion of 
executioners. These people are paid 
handsomely for their reckless niurders. 
This is how these atnrcitks on Hati- 
jam ate being committed. 

Then tbere are the politkul pmks 
who assist thcse landlonis, s W  tfrtrzl 
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so as to preserve their petty selfish 
motives. This happens in Bihar. In 
Bihar the Congress Party have been 
helping the Zamindars. They have 
always been partial to the landlords. 

The Bureacrats in the Government 
Administration comprise mainly of 
stronger section of the society. They 
30 not want any change Because (heir 
mental set up has been ~noulded in 
such a way that they do not  ant to 
:hange the lot of the Adivask. Due 
to certain remedial measures adopted 
by the Govt. certain changes are en- 
cuing. But these people in the adminis- 
tration do not want this change. That 
is why the atrocities on Harijan3 go 
Dn continuing. Even some socalled 
:ducated people also support the iltrtl- 
:ious Zamindars. 

Anyway I would conclude my 
speech with some suggestions. 

I .  We must implen~ent Land Re- 
form Act. In the words of the poet :- 

people who never put their feet on  
the land become the owners of 
the land. 

Today the strong and mighty iire 
they who are the most deccit- 
ful and hypocrat. 

2. There should be a ceiling of 
land and the surplus land must be 
distributed among the Adivnsis. Those 
who are the real cultivators and feed 
the whde society by dint of hard 
labour, must gst their due rights. The 

poor farmers should be provided with 
loan so that their conditions improve. 

In my village the Zamindars used 
to repress and oppress. But the left 
front Government of West Bengal 
have implemented the Land Reform 
Act and distributed the surplus land 
among the poors. Now atrocity has 
been stopped. 

3. We must adopt a secular atti- 
tude and discard caste system. The 
Administration should also be secular 
and should not have any prejudice 
against any caste. 

3. Immediately after some atro- 
cious incidents. the elected represen- 
tative of the people should reach that 
very place and assist tbe police and 
Administration to tackle the problem 
so that the situation does not a-=a- 
vatc further. 

5. The education system should be 
above casteism and we must educate 
our next generation about the evils of 
caste system and make them conscious. 

6. The offenders ruust be given 
deterrant punishment. 

7. The Govt. must take initiative 
and start progamme to p~ovide hous- 
ing facilities. health centre. education 
and other welfare scheme for the Hari- 
jans. 

I cite the example of West Besgal 
before you. The Administration in 
West Bengal is sbcular, free from 



casteism and land reform act is also 
&re. There are people with social 
responsibility committed to the uplift- 
ment of the down trodden. So u e  do 
not have atrocities on Harijans in my 
State. 

In the end I would like ti) say that 
Manoranjan Babu (Bhakta) has nieil- 
tioned about atrocities in Kesliopur. 
village of West Bzngal. But who have 
been responsible for these atrocities. 
They are the Jharkhandis and his own 
party-the Congress. But he has been 
silent on Tripura. What is kippering 
in Tripura ? With these words I coil- 
clude my speech. Thank yo:!. 

SHRI J .  CHOKKA RAO (I;ii~-iii:-. 

nagar) : Mr. Dput) Spaker. Sir. di:- 
cussion on the issue has ~ L ' C I :  goir? 
on for three days. M:.. Rml \ .ii:?\ 
Paswan and the leading polilicc.! :. . : i -  
warts of almost all thi. pzrtieh r: .,,I!.. 

part in it. The discussion was rnlh!l] 
above party politics. But ~~nfor:.r;:::- 
tely the discussion was given politizd 
colour by some of the Speahers. 
Through vou Sir. I would like t o  1.irge 
them not to give political colour e v q -  
time when atrocities art: cmwiittci: 
against weaker sections. SLIC?~ hci- 
dents are common in all the states 
whether these are ruled by Congress 
(I), BJP or Janata Dal, but the only 
exception is West Bengal. Rut none 
raised this issue during the discussion. 
I am not saying that everything is go- 
ing well in West Bengal. But the num- 
ber of incidents is very less there. 
Everyone feels sorry and ashamed for 
the incident in Tsundm in Andhw 

, Pradesh. People responsible for theso 

atrocities must be awarded stri~gent . - 
punishment. 

Special courts have been set up in 
Andhra Pradesh to deal with such in- 
cidents. I do not want to reneat the 
whole thing. hut Twndur was i n  the 
grip of tension for one year. Nctl~ing 
was done by any political party or 
administration to ease the tcnsinn. 
Telugu Desam is innin opposition party 
in Andhra Pradesh. Atrocities against 
weaker sections started during the 
tenure of former Chief Minister: Mr. 
Rama Rao. which were totally VQ- 

known earlier. Incidents (4 atrocities 
which took place after Mr. Rama Ran 
came to power werc even protested 
bq the Congress ( I )  party. I would like 
tc; ash my Hon. colleague from Mach- 
chlipattnam, whether Congress (I) was 
behind the call of baridb given b). the 
i)t::1;flr of upper castes nri 15-1 6 
August ? Machchlipattna!::. t ~ i l : ~ ?  i!. in 
the grip of tension hrca:rse ni thew 
incidents. I f  Congress ( I )  frtiled tc: cool 
down temper% in Machch1ip:tttnam. 
then \*[hat did the main oppo4ti:)n 
party and its allies do to fulfil ?!leir 
responsibility ? I apprecinte the senti- 
ments expressed by iMr. Pnsw;ilq. who 
feels sorry from the very core of hi: 
heart. Mr. Buta Singh, pleaded that 
the matter should be transferred to the 
Ministry of Home Affairs. Why it 
should bc transferred ? Fur so many 
years the subject was under the Home 
Ministry and now it has come under 
the Ministry of Welfare. In 1985, what 
instructions were issued to Chief Mini- ' 

sters by our Senior leader, Mr. S.B. 
Chavan, who is committed as the head 
of Home Ministry. Has those instruc- 
tions been implemented 7 
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Welfare Ministry performed super- 
Qtively under the stewardship of Mr. 
paswan because he was committed. Mr. 
.Kesari's, commitment is no way less 
than that of Mr. Paswan. Solutions 
can be found if commitment is there. 
It does not matter whether subject is 
under Welfare Ministry or Home 
Ministry. Commitment matters more 
than that of the Ministry. Neither 
the political parties nor admillis- 
tration worked sincerely to re- 
move the tension I consider political 
parties a big failure. Unfortunately. 
none of the social orgmisations is 
coming forward. Neither any attempts 
were made to reduce ten. ::.I: ;-J; 7-5-  

ponsible social organisations are being 
Formed. Only a few arc committed in 
every political party. Collective efforts 
should be made in the el.-er,t of such 
an incident taking place. I an1 not talk- 
ing on political lines. 1 appeal to Hon. 
MP from Machchlipattnam and upper 
caste people to come forward to help 
the police to bring to book to persons 
involved in killings at Tsundur. 

MR. DEPUTY SPEAKER : The 
time allotted is over. Please cr\:iclude. 

SHRI J. CHOKKA RAO : Cong- 
ress (I) has always been ahead of 
other political parties to check the 
atrocities on Harijans and Scheduled 
I'ribes. I appeal to Mr. Paswan, to 
rise above party politics and to work 
~nitedly. If the Hon. MP comes for- 

t h ~ '  Society i~1 the countr). 

ward, then all of us will cooperate 
with him. Tension is prevailing bet- 
ween two groups in four-five districts 
of Andhra Pradesh. All attempts 
should be made to remove the tension. 
It should not be viewed from political 
angle. Andhra Pradesh Government 
has set up special courts. This is a 
welcome step. Foolproof investiga- 
tions must be got conducted through 
C.B.I. and Crime Branch of the state. 
There was no dispute over land or 
wa,oes in Tsundur village. There was 
no political contrcversy there. There 
b3th the groups are supporter of Con- 
gress. There has been tension between 
the two groups ever since 1989. Kone 
has made attempts to remove this ten- 
sion. I consider it a fai!ure of all t h ~  
political parties. 

MR. DEPUI3. SPE 4KER : Shri 
Chohka Rmji. p !  ::ddress the 
Chair. 

SHRI .I. CHOKKA RAO : There is 
no socia1 organisation there. It must 
be there. As long as there is no social 
organisaticrn politics will continue to 
interfere us it. No social organisation 
will be able to come up. Therefore. 
wc should invo1r.e social organiss!ion 
alongwith Government organisations. 
Our a11 efforts should be directed to- 
wards easing out the tension and 
check recurrence of such incidents. . 
Through you, I appeal to upper caste 
people to come forward in bringing 
the guilty to book I also appeal to 
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leaders of Telugu Desarn not to bring 
in politics into such incidents. 

(I~~ternrplions) 

[English] 

MR. DEPUTY SPEAKER : Now 
the Hon. Home Minister may reply. 

MR. DEPUTY SPEAKER : The 
understanding was that everybody 
should complete his speech within five 
minutes. But you ilce not able to ad- 
here to it. Tf it were the cwe, probably 
you would have complet&l your spe- 
eches within the time. So, my humble 
request is : kindly let us stick to the 
understanding we have arrived at. 

SHRI RAM NIHOR RAT (Roberts- 
ganj) : Mr. Deputy Speaker, Sir, atro- 
cities on Harijans and Tribals is being 
discussed in the House for the last 
three days and to my mind every poli- 
tical party is trying to take political 
advantage out d it. N1 organisations 
established to improve the lot of Hari- 
jans and Trihtlls in India have proved 
to be pastures even for IAS officers 
and leaders. All the money given to 
this Department is misused. For exam- 
ple, in Sonbhadra in district Mirzapur 
houses and shops were built for Hari- 
jam and Tribals, but were not given 
to them. This has caused widespread 
resentment amofig . t k n .  In whole ' 
country money is being quaadotad 

away and misused in the name oflt ' 
welfare of these people. Provision of 
money is made to make available , 
milch cattle to these people but the 
money does not reach them. If we are 
sincere to improve their lot then money 
should be directly paid to them through 
draft. Otherwise, whosoever be the 
Minister of Welfare, whether belong- 
ing to Scheduled Caste or to upper 
caste. he would not be able to do any 
good to them. Though laws are made 
strict in letter and spirit. but even 
then only 25 paise out of a rup& 
reach the beneficiaries. Late Shri Rajiv 
Gandhi. when he was in power had 
ulso said, that just 15 paise in a rupee 
reach the beneficiaries. That's why 
relief should be given to them directly. 
Tribals were displaced be&use of set- 
ting up of Rihand Dam in 1954-55. 
The tribals displaced as a result of 
setting up of many other thermal 
power plants have not been rehabilita- 
ted so far. Neither money nor houses 
have been provided to them. This is 
how they are exploited. Palatial 
houses are constructed at the places 
from where these tribals are evicted 
and they are compelled to beg in Delhi, 
Lucknow and Punjab and work as 
labourers. 

They are facing starvation. The 
influential people displace the poor- 
no matter they are Harijans, Brahmins 
or any other caste-who might have 
been residing there, to construct their 
own luxurious houses. People belong- 
ing to Scheduled Castes and Schedultd 
Tribes, who had been residing near 
coEcriss and the Theanal Pawer Sta- 
tions for centuties are being displaced. 
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They have lost their houses and reli- 
gion. Several families have been dis- 
placed not once or twice, but four 
times. These leaders pose to be their 
sympathisers, but what kind of sym- 
pathy do they have? I would like to 
submit that those who have won elec- 
tions or those who intend to win e!x- 
tions in the name of Scheduled Castes 
and Scheduled Tribes cannot uplift 
them unless they improve and streng- 
t.hen their own character. Through you, 
I would like to submit that the Minis- 
ter of Power and Energy should him- 
self \+it those places so that he may 
see with his own eyes that those vil- 
lages are in complete dgkr?ess. The 
displaced adivasis have neither the - houses to live in nor clean water to 
drink. Only big buzines5men lead tbeir 
lives properly there and they are those 
people who have seized the lands of 
the poor nt such places and these 
bl~sinesswen hiive now become land- 
lords. Did those poor people not pos- 
sess the land earlier? Everything is 
in the handc of those landlords. All 
the influential people. officers, engine- 

*trs and others who have gone there in 
connection with the setting up of Ther- 

I mal Power Project do nothing but ' 

serve their own interest at the cost of' 
the poor tribals. 

Mr. Deputy Speaker. Sir. I would 
like the Government to construct the 
residential colony for the displaced 

k)crsorm in Sonbhadn district just as 
special colonies are constructed for 
Government employees. Besides, faci- 
lities for their own education as well 
as their children's education must be 

91I1UPlIrfl.nIroe 

provided. Children of high officials- 
to whichever caste they nay  be!on~-- 
residing in the adjoiniry area of the 
Thermal Power Plant, can go to 
schools ; wherex the children of tri- 
ba!.; anc! Harii:ms :Ire not permitted 
to get education therc. Therefor?, I 
would like to submit that special 
colony sho~lld be co~strwted for thp, 
people displaced particdarly in Thsr- 
ma1 Power station. Sllaktinagar and 
Anapara .\ and •’3, Bina, Kakri col- 
liery. Biinpur, Khadia and Dudhichua 
colliery and electricity should be pro*- 
ded to them. It would be better if a 
school is also opened for providing 
educational facilities to their children. 
It would help r~pliftment of the poor, 
Adiwqis and Harijans. With these 
words I concltrde. 

[English] 

MR. DEPUTY SPEAKER : I req- 
uest the hon. Home Minister to reply. 

THE MINISTER OF HOME 
AFFAIRS (SHRI S. B. CHAVAN) : 
Mr. Deputy Speaker, Sir, 1 must ex- 
press my gratitude to all the Hon. 
Members who have participated in this 
discussion. 

While speaking. everv hon. Mem- 
ber has said that it is not a ritual and 
that this is a matter which has to be 
considered very seriously. 

I consider that the entire thing has 
to be looked at. not from the Party 
point of view. I am in full ageemeht 
with what my friend Shri Chokka Rao 
Juvvadi has said that there is no point 
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in exploiting this issue for partisan 
purposes. Party purpose is a tmdly 
different matter than the nationnl issue. 
This is a national issue and if all the 
politicn! mrties will take :! decision 
that thcy xi11 nrit explcrit this issue 
fUr party ends. I an1 sure, thnt with 
the co!!-ctive efforts. i! should be 
possible for us to tind out a very ami- 
cable so!ution. There is no denying 
the f x t  thr\t this Is nn exp14tnr:ve 
society. It is based on exploitntion 
and unless we trmsfomi this society 
and put m er.d to exploitation and 
meet out justkc to all those who hiwe 
been supmess.-d so far. this : d l  onlv 
remain n very hi? ideal !h?t we tnlk 
of. But when it comes to imnlemen- 
tation, we find that there are :, l a r y  
number of people who, in fact. just 
pay lip sympathy ; they are n!>t inte- 
rested in implernentntinr! nart of i!. 

SHRT K. P. REDD.AI.4Y YADAV : 
Only Congress is interested. 

SHRT S. B. CH.AV.4N : Yes. Te- 
luyu Dewm is pyal lv intereded in 
thk. Why do  you unnecessnrilv wy 
this? T know the ins-and-outs of Tc- 

heads togther and try to fixl out how 
best we can find out a scllution to this 
problem. The Andhr~  iac!n.-ce is ~:.nt 
an isd2!e!.! instance. TJicr? :'re a 1wm- 
ber of areas where i!icidws do take 
place a17d that is why it i:econ~es ab- 
solutely vrcessary t?.lt \ye shou!d go 
deep at the root of t5e prrblem and 
try to ficd nut why is it that these 
problems ere takinz ?lice ; what is 
the root cn:!se of it. 

Sir. xcording to us there ?.re 
three pr four issues oil which v;~:  ill 
have tc3 a??!? our mi:!ds. I must tell 
you ::t the very outstt thst T am reply- 
ing on behalf of three or four Vinistries 
and a maior rortion nf which goes 
to t ! ~  welfare Minis!rv; another par- 
ti.>.? which yces to tIie Ministry of 
P trsonnel and mostlv the imfllementn- 
t iw  part h3s to be done by the State 
Governmt-ts. This is the scenario in 
which we ave discussing these issues. 
T!?:!t is why i!?slcad nf going into the 
c!ctails of any p;li.!icul;rr issuc.. k t  us 
find nut ;IS to what ilrr the bnsic iswes 
r:? which we have to concefifrate and 
fi~:,! :! solution for the same. 

lum~ Decnm. So. don't tell me a h W  According to us, the basic issue is A n d h  Pradesh. So, mv ~ - ; l c 4  tn -,'I the land oroblem. Unfortunatelv. 1 the hm. Members will I-:: to find w t  cannot resist say in^ this that in the 
as to how best we be to matter of land reforms there i s  m~rt-h out a sdution to this .;wb'rq. Th;c which can he done more than what 
is a blot on ntrr ~ o c i e ! ~  ~ h ; c I i  v-*(lt has been done so far. Actu:dly, T have 
to be corrected. not been able to underctand one t5i.1~. 

Ho?. Member Ruta Siwh i ;  1 . ~  Sometimes, these fiqures are also, I 
sunqe!e4tpd n w  thing. I have rn ohicc- should not use that word, very decrp- 
tjon to  csli the meeting of the ~ ' ~ ! i c - 1 - - '  t he .  We do not k w w  becanse ultimnt- 
Intqmtim Cnnncil and place this ly these figures are compiled nut td 
issue before the National Intzmtion the reports which we get from the res- 
Council. Let us  collective!^ nut ow pective State Gover~men!~. I have to 
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say that regard~ng returns ided, the 
totai comcs to 15,11,716; number of 
returiis uisposed of is 15,16,6'96; num- 
ber of returns yendifig seems to be 
55,020; tne area ticciared surplus is - < 

I L , ~ ~ , ~ L ; Y ;  arex t2.!icn possession is 
bL,&,jud. So, UICL,: is a diiierence of 
alinosi 10 lai.11~ I ills is i : ~  acres. So, 
rlicrt: rs a clil~el-.;:;~: cii I U  laihs bet- 
\ V W ~  ihe Geci,ii;lti~i~ anci ~ n h n g  pos- 
b i x i ~ i ~  ui t~ie  land. i n t  arc:i ciisiri- 
buiscr io tile bcne~x~arks  is +'/,h7,058. 

iircsc ligilles are given. 1 have been 50, ,L . -  
given rc l  u~iclr'rbtai~; that tile land 
M . I I I L ~ ~  i\ stili c .;\ trcd urider litigation 
in sp~t~c  u~ ti12 iact that land reivrli~s 
!:as o ~ c i ;  p!~t u:ider iiie Xinth Schz- 
dui; of ihc C ~ ) ~ ~ ~ i i i i ~ t , ~ n  is: 1 L ,42,3 ! 7 
acres; tril~ibir~ ii;d fur public purposi-s 
is 3,5-1,437: uii!iL lor cumvation is 
3,96,002. 'i hesz are the tigares which 
iuvc  bceil given by the State Goveri-i- 
merits. 1 have g d  thc figi~res state-wisc 
alsi, with me. Fiut uirhout any fcar of 
coiiiradiction, 1 can say that there are 
a i ' l ; .&~ number ol' p p ! c  who are 
i~avi:lg Aaranii transactions. Benwii 
transactioi~ is oce ul  the issues which, 
;!I l ' x r .  is v c ~ y  r.u:ipant and unless 
sm:e inilileliiiz~ per3on is involved, 
lit. &;e not ha\y this transaction in 
 ti^ bcnanii name. It is the duty of the 
State Govet~~nli.nts to find it out. 1 do 
not think any tion. Member expects 
that the Central Government should 
go into it and find out as to who are 
the benami transactors. It is for the 
State G~vernment concerned to cons- ' titute conirnittees at the State level, 
constitute committees at the district 
level uiid h:ive the benchcixie! dso 
represented there aud wherever this 
benami trilnsaction has taken place and 

if you take some people from those 
areas, 1 am sure those are the people 
who know who is a beaami holder. 
They will be able to point out the 
benaiui holder provided they get an as- 
surance that they will be protected. 
Otherwise, if he were to raise his voice, 
1 am sure, that rmn is going to be 
harassed. That is why, it becomes the 
duty of all of us to protect them. Are 
wc Iii a pc;s;tion to create an atnlos- 
phere in which the poorest of the poor 
gcts the confidence. that if he were to 
raisc a wicc for asserting his voice, he 
uili get the support of all the Hon. 
;vlembers present here ? Are we pre- 
pared to give this h n d  of an under- 
takiiig ? (.irltertxpriuns) 

. - .  
SHKi X. P. REDDAIAH YADAV 

;fc will give. 

SliK1 S. G. CtiXVAN : I will be 
happy if you do this first. I know the 
kind oI' politics which goes on in 
Andhra ?rdesh. Irrapectivr of that 
I wili be happy if the Telegu Desam 
i a k s  up this issue in Andhra Pradesh 
~ n d  try to go deep into the matter 
to find out as to how much land these 
bciianli hol~ess are having and how 
to unearth tile entire thing and there- 
ilfirr see that you are able to do jus- 
tice to the poorer sections. 

Agricultural iabour and the mini- 
mum w a g  is another factor. Every- 
5.xly thinks in term of implementa- 
tion of the minimum wages to the 
agricultural labour, which has been 
fixed. Comniittees have been appoint- 
c3, they have submitted their reports. 
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Most of these people are to be the 
Scheduled Castes and the backward 
class people. If we are really interested 
in giving justice to the people, certain- 
ly, we should try to help in implement- 
ing the minimum wages which have 
been prescribed for diffeknt areas. 
But it  is more observed in a b r sch  
rzther than the impementation that 
has been the experience that we have 
come across. 

The third thing which, in fact, 
deserves the attention of all the Hon. 
Members is that the atrocities on the 
Scheduled Castes and the Scheduled 
Tribes are committed when they try 
to assert their rights. If they have to 
assert their rights, if they have to save 
the honour of their women which will 
be protected at any cost. there is a scc- 
tion in the community which, in fact, 
is interested in exploiting all these fac- 
tors for their own benefit, are we pre- 
pared to take action against thosc 
people ? This is the basic point. Are 
we prepared to do it, not only in 
Parliament, but also outside ? In Par- 
liament, everybody can speak. There 
is no difficulty about it. But when we 
go outside and even in one instance, 
if a man were to get this confidence 
and if he were to assert his right, that 
can be only done if the committed 
people of his party are prepared to 
go along with him and give him all 
the protection which are needed to be 
given against the very powerful per- 
sonalities of those areas. If the Hon. 
Members are interested-I would not 
like to take more of your time-I 
have the figures with me about the 
aooities cammined on the Harijans 

and the Scheduled Castes and the Sche- 
duled Tribes, I will give you the figures. 

I am sorry, I forgot one thing and 
that is about the Scheduled Tribe land. 
In fact, right from 1947, they are sup- 
posed to be inalienable. Any transac- 
tion, in violation of this, is definitely 
invalid. Lands have to be restored to 
the adivasis. But there are a very few 
State Governments which have been 
able to restore the possession to the 
adivais. And that is why, it becomes 
all the more necessary that we should 
go deep into the matter and try to find 
out as to how best we can possibly do 
this kind of a job. 

Sir. about the surplus land which 
has been dislributed to the Scheduled. 
Castes and Scheduled Tribes. I must 
say that the figure come to almost 49 
per cent of the total land which was 
declared surplus and 50 per cent has 
been given to all others. So, it is 49 
per cent surely. Again, the question 
that also arises is that having g i v ~ i ~  
the possession, if in the very next year 
the man is dispossessed, he has to be 
restored his possession. If we are able , 

to take special interest in this matter 
and I am sure, we will be able to do 
greater justice to the man, who in 
fact is the greatest sufferer. 

Now, this brings me to the next 
point and that is about the establish- 
ment of Special Courts for discharging 
this responsibility. I have the figures 
with me which clearly indicate that 
all the State Governments have desig- 
nated Cotuts for trying the Scheduled 
Castes and Scheduled Tribes cases. I 
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have information for all the State 
Ciovernnlents. The courts designated 
are supposed to give priority to the 
cases and where heinous crimes have 
been committed, 1 propose to write 
again to the State Governments. 
Andhra Pradesh, Rajasthan and some 
otller States, I am sure, are preparcd 
to set up Special Courts for trying these 
heinous cases. I am going to write to 
all the State Governments again to 
kib~dly look into the matter anu see 
that- immediate action is being taken 
against those who have tried their level 
best t ~ ' ~ e r ~ e t r a t e  the kind of atrocities 
which in fact were most inhuman. We 
cannot possibly visualise as to what 
the feelinp of these people will 'be 
who are in fact subjected to the kind 
of treatment by these very in~luential 
people. 

Another point which I would like 
to make here will be about the recruit- 
ment policy which we have been fol- 
lowing. I am sure that if the Hon. 
Meinbcrs lake interest in the matter. 
they \+ill be able to do a lot in this 
case also. I have the figures for re- 
cruitment. The concess;ms which 
have been announced by the Central 
Gc)vcrnmcnt are-relaxation in the up- 
per age limit by five years; total exemp- 
tion from payment of examination or 
application fees; no limit on the num- 
ber of appearances at the examination; 
application of relaxed standards of 
suitability and facility of a separate 
interview so that SC and ST candi- 
dates are adjudged by the relaxed 

standards. The figures for groups A, B, 
C and D are : 

In 1971, the total number of Sche- 
duled Castes in Group A was 741 
(2.58 per cent). In 1990, the figure 
!]as riscn to 5,831 and the percentase 
corr,es to 5.64. In Group B, in 1971, 
the iigure was 1.794 (4.06 per cent). 
In 1990, it has gone up to 10,447 
(1 1.29 per cent). In Group C, the 
figure in 1'371 was !,36:259 (9.59 per 
cent!. in 1999, it has risen to 3,36,880 
( 15.19 per cent). And in Group D. 
the percentage had gone from 18.37 
to 2 1.38. 

1 must ndniit that we are laging 
behind in the case of Scheduled Tr~bes. 
In 197 1, the figure of Group A posts 
was 117 (0.41 per cent). In 1990, the 
number has gone up to 1,593 (2.58 
per cent). Here also. the figure in 
Group B comes to 2 3 9  per cent; in 
Group C. it comes to 4.S3 per cent 
and in  Group D, it comes to 6.73 per 
cent. So in all these groups, in the 
case of Schedu!ed Trlbe, we are defi- 
nitely lagging behind; there is no doubt 
about it. I have got the ligures for all 
the cateprirs right rrom 1971 year- 
wise. If the Won. Members are inte- 
rested, I will give these figures. 

19.00 hrs. 

[ Tmnslation] 

SHRI RATILAL VARhIA : You 
have given the figures, but I would 
like to know whether these figures 
fulfil the required perceutage. 
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[English] 

SHRI S. B. CHAVAN : These fi- 
gurks are about the vacancies t;or 
Scheduled Caste and Scheduled 
Tribe-reserved and fiiled up in IAS 
and IPS. This is supposed to be a very 
pres:igious recruitment and 1 am happy 
to report that out of the toid vasiiiicies 
of 135, 21 vacancies wcic rescrvcd for 
SC cmd 21) vacailcies have been iilled. 
So out of 21 that we wanted to recruit, 
we could recruit 20. This is the figure 
from 1985. In 135'3 this figure c o ~ ~ e s  
19 16 and 16; so it is almost the exact 
figure. Only in 1935 there llns been a 
lack of one number. In 113, iron1 
1985 we h n ~ e  the figures and it ib 
almost 10iJC,c -whatewr we have fix- 
ed, we have been able to achieve. 

It is interesting for all thc: ST Xlern- 
brrs that the total number of vacancies 
l w e  been filled. It was 10 in 1985 and 
we could recruit all of them. This is 
the surprising part and that i5 why I 
thought that I must give these figures 
to you. Of course, these are figures 
which are subject to veritication. We 
could verify these facts because these 
are printed in the Annual Reports. In 
1989 also, out of 8 we have been able 
to recruit all the 8. 

August 19, 1 99 1 

are the vacancies of class IV employees 
not being filled ? 

SHlZl S. I3. CHAL'AN : 1 have also 
quoted the figures of thc vacancies of 
ciass I'r' e~npio) ees. ?'he only problem 
we faced so far was in tilling the vacan- 
cies of class 1 ofliciills. Wlleliever we 
advertised the vucanc;c.s for class 1 
porn, no candidate was availabls. 
Lverytime it w a s  said that qi~niiiicii 
persom were not available. 'l'iiis is the 
prevailing situ~~tion in 11-S. Even i:i 
IPS, the numbcr of pcnoils rcquired 
to fill up the vacaucies were iiot avail- 
able. For instance, in 1985 d y  13 
ctuldidntcs were availablc for 17 posh 
i.:,.-r\:ed fur scheduled caste cilndidi~it.~. 

SHRI RAM VILAS PASWAN : It 
is true that thc figures which you have 
quoted have been printed in the An- 
nual Reports. But the question is that 
if all the vacancies of colleclors, IAS 
and IPS & i  are king filled, why - 

For 1989 the figrire collies to 16 
and n!l the 16 vacanciss have tecn 
fillzd. For ST also I have got similar 
figures available. 

We took a special drive in 1989 and 
also in 1990. So both the fiy~ircs are 
available with me. Iii the case of SC 
it was 36,637 and we have been ahle 
to recruit about 31,243. In terms of 
percentage, it comes to 87.6. In public 
sector it was 11,000 and it came to 
8,125. 

I don't want to take much time of 
the House on this. In fact we have had 
enough discussions. I have got figures 
for al l  the public sector undertakings 
also and the important minktries where 
as a result of the drive that was taken 
by the Government we could achieve 
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?' ~xce!lent results. In Railways it was 
93.71%. in Telecom it was 35.9%. in 
r>cfe:xe it was 36.5% and in Atomic 
Exrgy  it nas 50.1%. 

So. there are some areas where more 
weds to be done. T h e s ~  are the figures 
which are available with me. But we 
;:x n?t satkfied with the kind of re- 
cruitment that we have done: we will 
hoe to dc, something more than what 
has Veen achieved and at the same 
time see that these people are able 
to get justice at the hands of the 
Gr\:;crnment also. 

T c;lnnot yssiblv deny t k  fect 
+i='1 tlle Yon. Mzrnher Shri Buta 
 sins:^ has raised and that was about 
the AdJitinnal Secretaries' Empanel- 
ment. T have got the figures with me 
which T am prepared to give. There 
was one post of Additional Secretary 
for the Scheduled Tribe and there 
were eipht posts for the Scheduled 
Castes. I do not know for what rea- 
sons, tile Govenxnent which came later 

. on, have reduced it to six instead of 
eipht. This morning only T have gone 
through the file in order to find out 
and satisfy mvself as to whether this 
kind of a revision is called for and 
far what rrnsons. At least I am con- 
vinced that there is no jusrific~tion for 
rrdrwing the number from cight to six. 
Wc are goin8 to take necessary s t e p  
in this direction by going to the ACC 
and restoring the figure which wm 
given earlier. 

SHRT RAM VTLAS PASWAN : It  
is a very important matter and as we 
were also in thz Government, and if 
that is thc p::sjtion we are to blame 
 equal!^. T would !ike to k ~ o w  whether 
what yuu 21.e s:tying and what I had 
reminded Shri Buta Singh ji that day 
also is a fact thst 9 vzcaccies of Addi- 
tionzl Sxretary to be filled from among 
the Scheduled Cns!es and Scheduled 
Tribes were kept in the panel by the 
Raiiv Gandhi Goi~rnment, but these 
1.7cancieq \.:ere n.rt filled xp b!: the 
Government thet took over later. I am 
not aware of what was done at Prime 
Minister's !evel. Rut nothing has beep 
done hy the Home Ministry or at the 
lower level. Cm you clarify with some 
authority as to the level at which the 
matter was decided ? Is there any proof 
in the Ministry of Welfare and the 
Ministrv of Home Affair3 to support 
it ? 

SHRT S. B. CHAVAN : 1 think it 
iq a very valid auestion that he has 
asked me. I must say that I have veri- 
fied the fi~ures and the whole thiny was 
approved hv the ACC. The case went 
to the Department of Personnel to 
issue orders. Thereafter there was a 
change in it. (I~rierr-uptinns) I am not 
b:arning any Government. 

SHRT RAM VKAS PASWAN: 
I would like to know from you wbe- 
ther the matter was merely discussed 
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hy the ACC or the proposal was sent 
bv the Home Ministr!- ? Since you ;re 
speaking as the Minister of Home 
Affairs and Shri Chidarnbaram is also 
present here. I w~uld  Like to know 
whether the fIome hliniztry fonned the 
panel and sent it to ACC or .4CC 
met-?!? discused the matter whic3 is 
not on record now ? ( 1 n t ~ r . r r r p r i m ~ ) .  

AN HON. VEMBER : What cio 7 ou 
mean hv A.C.C. ? 

SHRI RAM VII,AS PASWAN: 
Most of the Hon. Members do not 
know as to what A.C.C. is ! 

SHRT S. B. CH.4VAN : ACC means 
Appointments Committee of the 
Cabinet. Case5 are recommended to 
the ACC by the respective degart- 
meats. A case can not be discussed 
in the A.C.C. unless it has been ra- 
commended by the concerned Depart- 
ment. ACC finalised this case. T do not 
intend to blame any Government. (In- 
temrptions) . 

SHRI RAM VILAS PASWANi 
Sir, 1 am raising a very valid question. 
A proposal is made to the ACC by the 
Home Ministry or the Department ofi 
Persotme1 as is the official procedure. 
How could the ACC take decision of 
its own ? It is not an ordinary matter. 
(Interruptions) . 

SHfU S. B. CHAVAN : I would 
like to ask YOU as to why yotl try- 
ing .to blamc yourself . # ( In temp-  
tbns) . . listtn Eo me. 

August 19, 1991 

SHRI RAM VILAS PASWAN: 
After that, my Government was in 
power and this allegation has been 
made against me. 

Sl-IRI S. B. CHAVAN : Out of 8 
names on the panel. six persons wcre 
promoted and six persons wodd have 
been promoted after due consideration. 
S cases were forwarded to you and 
you felt that ACC has not discussed 
those cases and therefore, these cases 
could be revived. This is the correct 
position. 

[English] 

It is with the change of Govern- 
ment. Are you prepared to accept this 
position that even these six posts are 
on ad 1 7 0 ~  basis ? 

srmr RAM VILAS PASWAN: 
Do you want to say that our Ministry 
had appointed six Additional Secre- 
tarie: from amongst the Scheduled 
Castes and Scheduled Tribes 2 

SHRI S. B. CHAVAN : They were 
not appointed. . . 

SHRT RAM VILAS PASWAN: 
Only one Shri Mata Prasad, was ap- 
pointed. Other six were not appointed. 

SHRI S.B. CHAVAN : If you want 
names, I can give you names also. 

- 4  

SHRI RAM V~LAS P M w A ~ : .  
I am not talking of names. First you 

said that &re was a panel of nine 
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(SHRI P. CHIDAMBARAM) f =- 
should withdraw his charge. !hter- 
rirptions) 

candidates. Again you said that 6 out 
' of 9 were appointed. But I say that I 

appointed only one, Shri Mata Prasad. 
Where are the other 5 ? 1 did not 
appoint rest of the five. 

SHRJ S. B. CHAVAN : Even if 
you appointed 6. . . 

SHRI RAM VILAS PASWAN: 
Where are the other 5 ? 1 did not 
appoint rest of the five. 

SHRI S. B. CHAVAN : You can- 
not question A.C.C. as to how their 
numbers was reduced from 8 to 6 ? 
Even if.you appointed only 6 of tbem 
it means you know the cases of these 
six. " - . . I - - ,  .. . 

SHRI RAM VILAS PASWAN: 
1 again say that I did not do all that. 

SHRI S. B. CHAVAN : You had 
recommended. 1 can let you know the 
record. You made recommendation 
for six. 

SHRI RAM VII.AS PASWAN : 
Y ~ t s i l ~ ~ ? ~ f i Z t 6 E  
simple issue. 

SHRI S. B. CHAVAN : 1 sive the 
names. Names are Shri Teres Kaji, 
Scheduled Tribe, and Shri 0. P. 
Mehra, Mata Prasad, K. M. Rao. Ibra- 
him, Avtar Singh, R. Naik. R.L.. 
Pradeep, Mahendm Singh, all belong- 
ing to Schdulcd Castes. These are the 
total 8 p o n s .  

SHRI S. B. CHAVAN : I am really 
surprised that on an ad hoc basis 
thing can be done at the ACC level. 
That is something I cannot follow. I 
cannot possibly believe this kind of 
a story that there was no proposal. 
(Interrupfions) This can never happen. 

I think, I need not dilate any more 
on this point. 

SHRT CHANDRA JEET YA- 
DAV : Does it me.an that today. the= 
are six Schedtrled Caste Additional 
Secretaries in the Government of 
Tndia ? 

SHRI S. B CHAVAN: No. no. 
This will mean that the ACC approval 
has been given for Additional Sec- 
retaries' posts. So. when the vacancies 
arise, we will try to fill up the vacan- 
cies. Probably there is some misun- 
derstanding. This is the empanel- 
ment. What Mr. Buta Singh said was 
that this was a list of impikdkl 
offcers. Once they are empanelled, 
thereafter as soon as the vacancies 
arise those vacancies will be !Ued up. 
(Interruptions) 

SHRT MUKUL BALKRlSHNA 
WASNIK : (Buldana) Six of the old 
panel of eight plus one were also ac- 
cept& by the next Government. Does 
it meap that the six plus one of #s 
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per process and the two, which have 
beem dropped, did not come through 
a proper process ? 

SHRI S. B. CHAVAN : At least T 
presume that the whole thing has been 
done by a proper procedure. T do not 
think that even in the case of six, 
you can possibly also say that they 
have violated any kind of procedure. 
Procedurally. everything has been 
done properly. But the list was reduc- 
ed from eight to six. That was the 
only thing that Mr. Buta Singh said. 
That is why 1 wanted to give this 
information lo the Hon. House. 

I think, these were the major points. 
There are a large number of other 
points which the Hon. Members have 
made. But I do not think that T should 
take more time of the House and 
unnecessarily try your patience any 
molt. 

I would request Mr. Paswan that 
he should not press for this Resolu- 
tion because we are at it. So far as 
this proclamation is concerned, we Will 
see that these special courts are cons- 
&. 1 cannot p o s s ~ y  *& i 
stipulated time. It depends on the 
vacancies which should become avail- 
able. That is why 1 can merely say 
that we also propose to removk the 
backlag at the earliest. So, on this 

I do not think that lion. 
Member, Shti Paswam, is going to press 
for his resolutieR (Iniertcrplims) 

. SHJ$I CHANDIlA JEET YA- 
D M  : Sir, I would like to put only 

--__I__ _____ _ 
one question to the hon. Home  ini is- 
ter. The hon. Home Minister has 
said that he will consider the conven- 
ing of the National Integration Coun- 
cil specially to discuss the issue of 
atrocities against the Scheduled Castes 
and Scheduled Tribes. He has said 
that four main factors are responsible 
for such atrocities out of which three 
factors seem to be economic factors 
like land reforms. mbitrtum wages, 
etc. Now. will the Home Minister give 
an assurance that he will recommend 
to the Prme Minister that a special 
meeting of the National Integration 
Council will be callad to dIscPss this 
question and alw the main problem 
will be considered as the economic fac- 
tor so that the SCs and STs will be 
uplifted ? 

SHRI S. B. CI4AVAN : I earl as- 
sure the hon. Member that 1 will de- 
finitely recommed to the hon. Prime 
Minister and reqkst him with all 
the emphasis at my command that a 
special meeting of the National Inte- 
gratfcr)l c&& .m* 
cuss this issue. (Interrnplhns) 

SHRI P. M. SAYEED : Sir. will 
the hon. Home Minister assure the 
Houee thd whde constitutiag tk 
National lntegmtion Cauncik the 
nomiaees from the SJla&ulsd Tribrs 
will a h  be jllCludcd ? 

SHRI S. B. CHAVAN : We 
@ the N M  

gration Council it@ we @l 
repncntation is  @Yen, jQ tliC; 
cd Tribes ab. 
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MAN0RANJA.N BHAKTA 
i(Andaman-Mcob@ : Sir, I m t  b 

seek a clarification from the Hon. 
Home Minister. In Nicobar district, 
'She c n b  triial society lives in a co- 
optrat@e mannct. But now the admini- 
stration there ia trying to allow some 
business people from outside to start 
business there. I would like to know 
whether or not you wiU issue suitable 
instructions to the administration of 
the Andaman and Nicobar Islands sc 
that the tribal life will continue in a 
peaceful manner and that no outsider 
will be allowed to start business in  
that island. 

SHRI S. B. CHAVAN : I will exa- 
mine this point definitely. 

SHRI PIUS TIRKEY : Mr Deputy 
Speaker, Sir, much have been said to 
show the sympathy towards Schedul- 
ed Castes and Scheduled Tribes. The 
hon. Speaker is going to constitute 
wveraf Parliamentary Committees. So 

a I would like to know as to how many 
persons belonging to the Schedued 
Castes and Scheduled Tribes Iinvc 
been appointed Chairman so far? 
No person belonging to Sche- 
duled Castes and Scheduled Tri- 
bes has been appointed as Chairman 
of my Parliamentary Committee ex- 
cept the Committee on Scheduled 

1 C a w  and Schedule3 Tribes, the post 
4,CWtpyln d whiih is reserved for 
SIC S/T:This is the justice of 
!Fe Wwq. , . ( E n t ~ w f w s )  

--- 
[English] 

MR. DEPUTY SPEAKER : What 
is your point of order? 

SHRI RAM NAIK : My point of 
order is that the issue which he is dis- 
cussing now conies under the purview 
of the Speaker and no such question 
should be allowed here. 

SHRI MUKUL BALKRISHNA 
WASNIK : Sir, I appreciate the can- 
cern of the hon. Home Minister re- 
garding the backlog of the Scheduled 
Castes and Scheduled Tribes in the 
services. But at the same t h e ,  while 
replying to the debate on atrocities, he 
categorically said that he is not in a 
position to give any t h e  limit within 
which the backlog will be completed. 
It had been categorically stated in the 
President's Address that in a time- 
bound manner, the backlog fegard- 
ing the Scheduled Castes and Sche- 
duled Tribes in the Central Govern- 
ment Ministries and Departments will 
be completed. After seeing such a 
policy satement in the Ad- I 
would like to know at least th& mini- 
mum possible time limit by which the 
backlog will be completed. 

Secondly, I had raised this issue in 
the morning also. In 1990, as many 
as 18601 caws of atrocities from 
Werent parts of the camtry bad 
been reported to the Union Govern- 
slelrt, But wt of tbam many -, 
only 416 cases were taken up by the 
National Cornmiasion which is aaly a 
very small fm&n, 

- ,  . 
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I would like to know what measures 

the Government will take to streng- 
then the National Commission and 
what facilities and infrastructure will 
be provided to it. so that they can take 
up the various cases of atrocities. 

SHRI S .  B. CHAVAN: So far as 
the first part is concerned, there is no 
contradiction between what we have 
stated in the President's Address and 
what I have stated just now. There is 
no contradiction between the two. 
That is the point on which we will 
have to have some kind of, projection 
with regard to the number of vacan- 
cies that are going to be available. If 
we merely say that in two years' time. 
we will fill up the backlog and if 
there are no vacancies available. then 
we will be failing. Giving an assu- 
rance and not implementing is not cor- 
rect. 

About the second point, I will ha* 
to examine the whole thing. It is not 
with me. It is the Ministry of Welfare. 
He will have to do it. I will pass on 
this information to him. 

SHRI MUKUL BALKRISHNA 
WASNIK : Is the Government work- 
ing out any projection? (Inlerrup!ionv) 

S H R I  PWS TIRKEY : Mr. 
Deputy Speaker, Sir my question h:ic 
not been replied. My question was as 
t o a r h t t h e r w w t d t l i e -  
Scheduled Caste or Scheduled Tribes 
have been appointed as Chairmen of 
Patliclmentary Committees ? Is thuc 

- - - - -- - - - - . .--.. 
any reservation for them ? Would you 
like to care a bit about that . . (Inter- 
ruptions) 

SHRI RATILAL VARMA : Mr. 
Speaker. Sir, I would like to get as- 
surance from the hon. Minister that 
he would look into the suggestions 
made by the various Members in re- 
gard to providing protection to the , 

Scheduled Castes and Scheduled Tri- 
bes and to impart them trainiig. 

SHRI S.B. CHAVAN : Sir, I have 
detailed information regarding impart- 
ing them training but due to shortage 
of time. I would not like to go into 
that. I have full information about 
the places where they are provided 
prerecruitment training. In many uni- 
hs i t i e s  even classes for this purpose 
are being held . . (Inlerrrrprion~) 

SHRI RATILAL VARMA : I have 
not said about providing them train- 
ing for getting jobs. 1 said about pro- 
viding them training for their awn 
protection and safety . . (Interrrrp- 
tions) Training is being providcd tq . 
them for getting jobs. But if they do 
not survive. who would take up the 
j d .  

SHRI K. P. RmlDIAH YADAV : 
Sir. there is a Presidential Order wtdch 
says that tribal land ahoald not be ' 
alienated. Othtrs s W  a& ocarpy 
their land. This arder , exists dgb 
from 1947, In Bh-m Agdney 
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area of Khammam District in Andhra 
Pradesh, one lakh acres of very fertile 
land belonging to the tribals is occu- 
pied by the upper caste farmers. These 
upper caste people are supported by 
Shri Jalagam Vengala Rao, a former 
Union Minister . . 

SHRI MANORANJAN BHAKTA : 
Sir, 1 am on a point of order. When 
a person is not present in the House, 
his name should not be taken. It may 
please be deleted. 

SHRI K. P. REDDIAH YADAV : 
Can the hon. Home Minister evacuate 
those farmers from this tribal land? 
Will he give us an assurance ? 

SHRl S. B. CHAVAN : A legisla- 
tion already exists. It is only a ques- 
tion of implementation. 

MR. DEPUTY SPEAKER : Mr. 
Ram Vilas Paswan. 

SHRl RAM VlLAS PASWAN : 
Mr. Deputy Speakers Sir, I would 
iikc LO say two-three things in regard 
to the suggestions made by the Hon. 
Minister. We cannot doubt his inten- 
tion, but he might not be having full 
hiowledge about this or there might 
be some othcr reason. He has touched 
the four matters. He has said a good 
t b h  that tbese would be special 
courts. I thiok by special courts he 
m e w  EncSusive Cour€s. The special 
a w t  d w  not mean a formal court 
wbtxe . t h ~ ~  jtrdge sits and hems the 
case in his courtmom. Our idea be- 
hind the Exclusive Court is that 

wherever such an incident takes place, 
may be in Andhra, Uttar Pradesh, 
Bihar, centre should ask the concern- 
ed State Government to constitute a 
exclusive court and a judge of high 
court should be appointed to this 
court. The judge should visit the site 
of incident and collect all the evidence. 
He should be asked to submit his 
report within 30 days or any other 
period decided by the Government. 
.4 time limit must be prescribed for 
the purpose. These steps would instill 
confidence in the minds of the people. 

Secondly, I would like to draw the 
attention of the Home Minister, I do 
not know whether he knows it or not, 
to the possibility of recurrence of such 
an incident in which 20-27 persons 
have been killed. So the State Govern- 
ments as well as the Intelligence 
Departments are required to be 
alerted in order to check recurrence 
of such incident. I have come to know 
that they are preparing to commit 
another massacre there. If precau- 
lionary steps are not talien, such an 
incident can take place again on a 
large we. ,# 

He has mentioned about the special 
courts. I hope ha wi!l @oykb 
fur Exclusive Courts. So far as I& 
cruitment is concerned, I support his 
views. The SC/ST candidates are 
available for tbe posts of S. P. and 
Collector, but not for the posts of 
peon. This 7.5 per cent reservation for 
the Adivasis in class four posts. Only 
6 pr cent quota has been fdIgl so far. 
W b l e  candidates are easily avdablc 
b c  the post of coktors but they are 
not available for the posts of s v r s  
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and peons. What is the reason behind 
this ? The main reason is that there 
is SC/ST Member in the Recruitment 
Body of U.P.S.C. Sometimes, even the 
Oeiwan of the Body is also of SC/ 
ST. T h d o r e ,  no deer is able to 
make bun- in the Procedure. But 
at b e e  levcl, officer takes liberty 
and appoints his own men as peon. 
There is no critcaicm in this regard. 
Only this much is put on record that 
w, person belonging to SC/ST is 
available for appoinbnent. That is 
why I want to my that there is only 
m e  sulution to this problem. I had 
told tlk Welfare Minister aiso about 
it. I had told you rdso that a bill was 
prepared during our regime ig this 
regard. We had asserted that the said 
bm would be helpful to clear the 
BWkjog by 14th Aprii, 1992 i.e. the 
year of 'birth centenary of Baba Saheb 
A m M a r .  mere was a provision of 
penalty and prrmsfunent in the Bill. 
The &&is, who are responsible for 
not fecdthg suitable and available 
SIC., S.T. candidates, should be 
pwaitised, Unless there is some pro- 
vision for punishment for the concern- 
ed o h m ,  it would not be hh@- 
taaMsd I had once stated in the 
adirpPart h a t  dhe -rev made in 
&is duriDg t8e last 43 yeas has 
born llrost hdeqwte. There sbauld 
b 22.5 pa cent reamation but it 
wa6 ontg l4 per cent. It meas it is 
blew SO pa ant. The man who 
s l d d Q e d 5 f t c t 7 i n c h e c h e i g h t ,  
i s  d y  of 3 feet bdght and even then 
you crtn that 9re is very powerful. 
~ , t b e H o a M i n i s t e r o h o u M  
lmp riQ (BPd this paint,IH4R. Wel- 
€me M W m  bad atro conce&d it, 

- -- 

but it is not known as to why it has 
been covered in the Presidential 
Address. But it is necessary to bring 
forward this kgislatih. 

Secondly, a reference has been 
made about the panel. Hon. Speaker 
has also a panel, a list of speakers of 
100 members. But the question is how 
many members have got chance to 
speak. When the panel has not been 
implemented what for it was meant. 
I had also stated it that day tha  the 
Act and the fact were two difierent 
things. I don't bow whether the Act 
includes the paael or not. But it is a 
fact that one Sardar Kartar Singh 
was appointed as Additional Secretary 
in 1974 and after a long period of 16 
years another Additional Sacretary 
has been appointed in 11990. Even 
today the persons belonging to 1960- 
61 panel,, have become Secretaries. 
But the position regarding S.C,. S.T. 
is almost the same as I stated earlier. 
If you go to South, Andhra Pradesh 
and Tamil Nadu, you find that 
the I.A.S. officers bekmgmg to 1959 
bat& bave become SGotetrrrieor T b p  
are ody 2-3 ofticers in the whole 
country who have the rank of Seae- 
taries but could not be promoted as 
Secretaries. Due to ccCCrtain infructrrws 
bureaucratic formalities regarding 
Annual Chlidential Raports, tk 
O&rs bdopeiag to S.C., S.T, a d d  
not get prawtbn U r  
A.C. Rs. rue alwgys spoiled even 
though *Y my gaoa wars. 
Unless tke GOY-. makes w e  
special prowish in "m 
thh rormly our b o - X l  
we so Prrsay Ssc#rtuics m v*s 
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' Ministries but you could not appoint 
even a single Secretary belonging to 
S.C., S.T. There is oniy one Additionzll 
Secretary after 43 years of indepen- 
dence, then who is at fault? Who is 
incapable ? Are we incapable or you 
are incapable ? If it was the matter 
concerning efficiency and merit, w h y  
did we force the British to leave the 
country. Englishmen were very mixito- 
rlous than we are. We were not capable 
of becoming even Police Inspectors a= 
compared to them. Today we are 
holdmg the paits from top to bottom. 
in the same way, the argument is 
given in regard to S.C., S.T. 

I would like to submit that special 
attention should be paid to them. 
Thirdly, you have mentioned about 
land. You have yourself accepted thc 
fact that out of 62 lakh acres of land 
identitied for the purpose, 47 lakh 
acres of land has bcen disbursed only 
on paper. Even in regard to the land 
distributed you have said that certain 
area of land is st& under litigation. 
it means that the land has been 
acquired from big land-owners and 
farmers but out of it, 15 lakh acres 
of land has been distributed neither 
on papr nor pbysioally. That is why 
1 my ithat please eJrpose the State 
Goven~nent. You may convene a 
confttrssce of Chid Miaisters. You 
may .get the guidelines peparced by 
Home .Mi&try  gard ding the measu- 
res to ,be &kea. You please denounce 
the Chief Mir&kr p u W y ,  who does 
not fo&m tbe &#ddhes. You know 
that you g o d  ~ c t e d  the Preven- . 

been implemented till November when 
we came into power; we enquired 
from the concerned Ministry as to 
why it had not been implemented. The 
reply was that no State Government 
responded to it. We wrote to the State 
Governments if they did not send their 
reply by 30th December, we would 
lmpIernent it aa8 we wodd expose 
the defaulter State Government publi- 
cly and so we issued the Notification. 
You are still asking whether Notifica- 
tion is to be issued or not. Are all the 
people in the State Government saints. 
There are. demons also. That is why 
I want to ask you if you leave all 
the things to be done by the State 
Governments, they will not respond. 
You must expose such Governments 
calling them as aati-oppressed, anti- 
weaker section, anti-mhrity and 
anu-backward class, whether ti; 
Government belongs to our party or 
to your party. Then we would be 
abie to know which State Govern- 
ment is progressive. Everything should 
not be thrown on the State Govem- 
ments. 

D 

Thirdly, I would like to thank Shri 
Vankat Swamy. He has conceded 
one thing at least that the inci&@ has 
occurred due to the conspiracy bet- 
ween the landlords and the admidis- 
tration. When there is a conspiracy 
and the Central Minister is confirmkg 
if after paying an on the spot visit, &e 
D.G. of Police, who is the o&er at 
the helm of affairs, must he suspend- 
ed. Further, why don't you arrest the 
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secondly, I woukl like to say about 
the media, viz., T. V. and Radio. I 
am sorry that we can't refer to news- 
papers. Please look into the role 
played by the Government media. The 
discussion are held in the I3ousc. 
Hmdi news bulletin covers a little but 
U t e ~ n c W s b ~ ~ I l O Z  
cover the news at all. 

SHRI MANORANJAN BHAKTA: 
Ycs Sir, it is correct. 

SfIRI RAM VILAS PASWAN : 
Please see, even Shri Manoranjan 
Bhakta is complaining. 

SH6U MANORASJAN BHAKTA: 
Our party , organised a meeting of 
Congress Piesident, Chief Ministus 
and C.L.P., that was also not covered 
by the Government media. 

SHRI RAM VILAS PASWAN : 
When even such an important meeting 
was not covered, what we can expect 
irm it for us? That is why I s+ 
whenever the issue relating to wcakcr 
section is arisen, I request Mr. Panja, 
who is perhaps present here, please 
ughfen them up. I would like to tell 
you as what goes on there. 

[En*] 
THE MINISTER OF STATE OF 

THE MUUEI"I'Y OF INFORMA- 
TION AND BROADCASTING 
(SHRI AJlT KUMAR PANJA) : Sir. 
the previous Govcrnmcnt has made 
it M) loose fbat it will take some time 
10 tigbten it. 

[ Transhrian] 

SMPU RAM W A S  PASWAN : 
But you Bsart tighten it immodiatcly. 

If the previous G o v m t  has made 
it loose, you must tighten it urgently. 
If you follow into the foot-steps cf  
the previous Government, your fate 
will bc no Merent. (Intenuption~j 
Pleasc state when did you cover the 
news relating to Shri Chidambaram. 
Shri Madhav Rao Scindia's news was 
coverod but Shri Khurana ji was Ietl- 
out. 

SHRI PIUS TLRKEY : In spite of 
gravity of unemployment, why d ~ d  you 
give extension to your Director ? W~ar 
is your interest in it ? 

SHRl RAM VILAS PASWA!! : 
?'bey arc loose. He is tightening then1 
UP. 

SHRI AJlT KUMAR PANJA : It 
is not for me to give extension, it is 
for the Cabinet Committee on 
Appointments to do so, and no deci- 
sion has yet been taken . . (lnterrup- 
rwns) 

SHRI RAM VILAS PASWAN : 
We will discuss it ~epurttly. T. V. 
i s  your media. The problems of the 
weaker scctiona and the poor as well 
as tbeir solutioa rhoplld be high- 
lighted through the giedic Tbt pub& 
city of big people is being dow f d y .  
That is not dainbk. Ekc day 1 va\ 
witnessing the archem You csn uer! 
them at Chholn N-. .The b g t l  
ardrem we avails& Jlra. They. can \ 
bit tba win fm a very longk 
A t t f r c ~ a f P e l c c t i o a ~ 0 1 ~ ~ ~  
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pay any attention towards the selec- 
tion of Adivasis. You need not go 
after the name . . (Interruptions) 
Regarding Chargesheet, you should 
hue a c i d a r .  The maxim of 'Justkc 
delayed is justice denied' should be 
kept in mind cot only in case of 
wcakcr sections as well as others. It 
should be mentioned in the circular 
that chargesheet should be served 
within 30 days. 1 will not go into the 
figurcs of oaste tiots or communal 
riots. You have the figures. You must 
bL' knowing the number of cases of 
weaker sections involvcd and the 
number of cases in which punishment 
was awarded. No accused is  prose- 
cuted and no enquiry is held. You 
may look into any one case for cn- 
quiry and then action should be taken 
against the officer found guilty. You 
and we all know the whole system. If 
S.H.Os. and officers-in-charge exercise 
their powers under section 64. they 
can mest even S. P. and 1. G. It 
should be adhercd to strictly. 

Today a question was asked re- 
garding admissions of SC and ST 
students in MBBS, in pursuance of 
the reservation quota Gxed for these 
categories. It has been stated in the 
reply that the situation is not satkfac- 
tory m states like Assam, Bihar, 
Gujarat, Kerala, Orissa and Rajasthan. 
Enough suitable candidates are not 
available in aese States. What about 
adarisJions in tnginecring courses . . 
(tfitcrruptions) This is the reply of 
cluestiaa Na. 461. k has been clearly 

field of education. After this the role 
of police needs to be reviewed. I feel - 
minorities are not afraid d Hindus, 
but are afraid of police. In case of 
atrocities in Uttar Pradesh, PAC is 
deployed. People of these communities 
are afraid of police. My hon. collea- 
gues from Ciujarat are well aware that 
when there were caste-riots in that 
state many rumours were spread aboul 
the killings in Patel Basti. To improve 
the image of police. in every district 
out of four officials S. P., D. M.. 
D.S.P. and S.P.U., one of them must 
be from Scheduled Caste or Schedtiled 
Tribe3 to create confidence among 
people and to ensure thorough investi- 
gatio~~ of such incidents. Some hon. 
51. Ps raised the demand of investi- 
gation by CBI. But I think investiga- 
tion b) CBI will not be proper in the 
interest of the State Governments or 
the Central Government. For this pur- 
pow YOU should set up special courts 
. . (Inrerruptiotrs) 

SHRI S. B. CHAVAK : Judicial 
inquiry is going on. 

SHRI RAM VILAS PASWAN : 
The hon. Minister is confusing the 
issue. Special courts and judicial in- 
quiry are two separate things. This 
incident needs to be investigated by 
thc special court. Mr. Reddy is not 
present here and let me make it clear 
that Scheduled Caste and Scheduled 
Tribes are not responsible for the 
incident. It is not only shameful for 
we people but also for the upper 
castes. Upper castes should be more 
perturbed than we people. To mitigate 
thc sufferings and to h d  a solution 
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to ,& problem, remedial measures 
n d .  te \ae &ken. If this is not donc 
then atwcjlies will continue to be 
inflicted on Scheduled Caste, bad-  
watd -ties Phd minorities, and 
the p&Jm will continue to bother 
all of us. Naxalite menace prevailing 
in 14 districts of Andhra Radesh 
is well hewn and if the people lose 
faith b law, then rest of the districts 
of Andhra Paadcsh will also come in 
their grip, further complicating the 
matters. 

I want the motion to be listed in 
someone's name whether it be Mr. 
Ram Vilw Paswan or the hon. 
Minisbet or the Chair. The whole 
House is united in this matter. Every- 
one cmdemm svch incidents and does 
not favour recurrence of these inci- 
dents. I did not use derogatory words 
and & said that this House con- 
chms attOcititS on Scheduled Castes 
aod Scheduled Tribes a d  rquests 
the Government to issue instructions 
to prevept recunencc of incidents of 
atrocities. May be tbe Government is 
having reservations on the issue. if 
the Hw. .Uinistcr is not in favour, then 
1 wih not press for it. But I would 
like to draw €he attention of the 
G o v ~ f ~ ~ ~ l e a t  towards two-three points. 
An E&m. Member from Alanipur, 
rightly re-d Lhe passing of the 
law respect of NabBtiikhbts by the 
prcvioarr Cbvernment and the 

were vay active in this 
regard at that 'thne and now you 
dmld a h  e W  sh&u  fadWes to 
( 3 w w a n < m ,  on .Lhe of 
trllMa@+%co-. 
At ~~ I, # a%&i8W8 made it 

clear that the proposal is under oonei- 
deration, but the Government lacks 
requisite majority to put through the 
motion but an ally of. our Government 
refused to co-operate on this issue. 
Thty made it . . -(ltwrr~tiow) . 

[English] '.? 

SHRI A. CHARLES (Trivmd- 
rum) : Sir, he is giving a wrong 
information. When the Bill was being 
discussed, we suggested to him to 
include ody one word and that is 
"conversed Christians" along with 
neo-Buddhists. But he refused to 
include it. Why is this hypocrisy 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P.J. KURIEN) : It was I who . 
cliscusscd the matter with him and 
Mr. Upendra at that time under thd 
direction of our late leader, .Shri Rajiv 
Gandhi. We had asked for the inclu- 
sion of this. In the meeting in the 
Speaker's Chamber he had a g r d  to 
that. But after corning ovcr here, .hc 
backed out. 

.Slilil PlWS TlRKEY : Mr. Deputy 
Spoaker, Sir, wliiltevcr he is saying is 
not qpite correct, Mr. Ram Vihs 
Puwaa took initialivc. Congm( l )  
leaders dso ,met bim in this conqcc- 
tion. Everythiag was d clear and 
hod Le 60ve-t Wed for we 
more moath, tbtn it wdd have h a  
satled out . , '(lntermp~bns), . 
9HR1 w VILA•˜' PkSWiW : 

Mr. 4kpay' spdE8q a%,+* l4uuk*aQy 
~ d l s a r s h ~ O Q O O d B l Y ' k t b c  

i 
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House and it is on record. What is Sir, I also made it clear ,that we 
my fault if Mr. Kurien used to attend have drawn the attention of the 
onljr zero horrr. Not once bht I made Government towards a few basic frci- 
it dear on semd ocdm oprd Ctin 
show the recorded pmxedtngs as 
proof. I stated categorically in both 
the Houses that I am in its favour, 
but the allies are not supporting the 
Government on this issue and the sup- 
port of Congrew(1) could not be taken 
for granted. 

AN HON. MEMBER : Was it BJP. 

SHRI RAM VlLAS PASWAN : 1 
still name them. 

SHRI RAM NAIK : We clearly 
opposed it a d  will continue to be 
against it . . (Znlmuptioms) 

SHRI RAM NAGINA MISHRA 
( M a m a )  : Mr. Deputy Speaker, 
Sir, I have a point of order. Which 
issue is being discassed, r e m a h  or 
8traakU. If ~ r v ~  is being diti 
coswd tberr it should be discussed 
afrwJA. 

SHRI RAM VILAS PASWAN : I 
openly welcome tbc Government to 
came up with a legislation and assvrc 
the support of my party in getting l t  

through. Let the Hon. Minister of 
Home AIIairs make an announcement 
in ttrt; r q d  if €he Government is 
-. P m  come up wi& a legisla- 
tion, my party is prepared to support 
tly Gay~cnment. If it wants to cover 
evra mavartad Mualicns, even then 

tities. I would like to draw the attce 
tion of the Government Yowards &e 
assurance of ttre Hon. Spcaker that 
the legislation for reservation and issue 
of filling up of backlog of vacancies' 
will be taken up h t  day of the next 
session of the M a m e n t  as committed 
rn the House. That day also I made 
it clear that the Bill is ready in the 
Ministry of Webre. TI& issue is 
above party politics. Please ensure that 
you will bring a legdation for reser- 
vation in the Parliament to fuWi he 
backlog in this regard. Give us the 
gurantee that in Qture the guilty will 
be punished and the incidents occur- 
red in the Guntur district will not be 
repeated. The Government should 
asswe the House. that it will use its 
influence on State Goveinlmeats to 
prevent recurrence of such incidents.. 
If we get this assurance: from the 
Go~crnment we can reconsider it. 

SHIU S.B. CHAVAN : I have w 
objection. We will write to tbe Andhrn 
Pradesh Government that this should 
not be rcpedtcd there. ,gMl we w i l l  
take all precautioniry measures. . 

SHRI RAM VILAS PASWAN : 
What about legislation Tdr k s m a -  
tion ? 

SWRI S,%. CHAVAN :: Thst &can- 
not promise. 



2 9 i  Motim. Re. atrocities being committed 
on the SclacrMed Castes and Scheduled 
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[T-J - - .  STATEMENT BY MINISTER 
SHkI RAM VlLAS PASWAN: w j t  -/- i (LC 

What is the Government doing for H- of Shri Rnar V i  
kh@ded .Castes and Scheduled 22-5-1991 
Tribes. If such is the response of the 
Government' to the problem, then my LEnglish] 
puty is not satisfied with the reply 
of the Government. Mr. Speaker, Sir. 
at least the Hon. Minister of Homc 
.Aftairs should issue an appeal b the 
countrymen not to repeat such heinous 
atrocities and should also condemn 
Lhese incidents in strong terms.. 

THE MINISTER OF HOME 
AFFAIRS (SHRI S.B. CHAVAN) : 
1 wish to apprise the Hon'ble Mem- 
bers of this August House about the 
incident of violence and arson which 
took placc in the house of Shri Ram 
Vilas Paswan, Member of Parliament, 
in thc early hours of 22nd May, 1991. 

As the news of thc tragic assassina- 
D ~ ~ m ~  S P ~  : tion of Shri Rajiv (iandhi started pa- 

)-ou w- the Motion ? - colating, a ciowd began gathering in 
front on 10, Janpath. The crowd be- 
came increasingly emotional and rcs- 

1 TransWon] live. At about 1.00 A.M. on 22nd 
May, 1991, when the Hon'ble h i -  

Si iRl  RAM VILAS PASWAN : dent of Indiii came to visit 10, Janpath, 
Mr. D W ~ Y  S ~ a k e r ,  Sir, I withdraw the crowd tried to obstruct him horn 
tbt motion. ' cntering 10, Janpath. 

[English J 
By about 1.30 A.M., the numbcr of 

the crowd swelled to about 2000/ 
2500. The crowd was highly agitated 

Sg' : In hst, in and frenzied and were shouting slogans 
$@Y 1 * e d y  lo vuioua m. 

appcal. I can repeat it. 
About 500 members of the crowd 

MR. DEPU'N SPEAKER : Has went to the neigl1bourin6 bungdow 
the Hon. Uaebg h e  of the House which happened to be the residence 
w withdraw his M o t h  ? of Shri Ram V h s  Paswan. They broke 

open the gate and d t e d  the CRPF 
a- m. MEMBERS : Jawaos. Some of &em entered the gatc 

by jumping thc boundary wall and 
Yts. wt some articles on fire. They alsu 

dameged the doors, windows, T.V. scl 
rk H&J& 'W, WW'. ad be how. 

T h e y a l s o ~ u k c d d ~ s t a n c s  


